
S. C. T. C. No. 310 

COMMI'ITEE ON THE WELFARE OF 
SCHEDULED CASTES AND. 

", 

SCHEDULED TRIBES'.' 
(1983-84) 

(SEVENTH LOK SABHA) 
. FORTY-FIFTH REPORT 

MINISTRY OF FINANCE 
DEPARTMENT OF ECONOMIC AFFAIRS 

( BANKING DIVISION) 
, 

Action Taken by Government on the rec&mmendations 
r eontained in the Thirty-seventh Report of the Committee on 
'the Welfare of Scheduled Castes and Scbeduled Tribes .( Seventh 
Lok Sabba) on the Ministry of Finance (Department of Econo-
mic.Affairs) . (Banking Division)-Rese"atioDs for, and employ-
ment of, Scheduled Castes and Scheduled Tribes in the Syndicate 
Bank and credit facilities' provided by the bank for Scheduled 
Castes and Scheduled Tribes. 

Presented to Lok Sabha on 
Laid in Rajya Sabha on 

• 
LOK SABHA SECRETARIAT 

NEW DELHI 
. .., . December •. 1983jAgrahayana. 1905 (Saka) 

-3 'J..1 . L/3. I{" Price: Rs,. 2.75 

• 



GU.rttU G.r:; .l~.u ... 
to th~ 

Jibrth-fifth Report, (1983-84) of the Comni ttee 
orl the welfare of Scheduled Castes/oc!1eduled 
Tribt:s (oeventb Lok dabha) 

Page Para 
~ ~b. 

Line 
~. 

For 

3 

7 
8 

10 
11 
15 

9 .It.r;grawal 
3 8 :lave 
4 . 2 have 
fro[:! bottom 

1.9 '4 
froGI bo ttom 

1.25 1 
1.27 13 
1.28 4 
1.34 1 
1.40 3 

10 
from bo ttom 

,3 

raiterate 

refused 
l;jc:)emes 
Share 
thi s 

Read 

.... grawal 
have rot 
have rnt 

rei tera. te 

referred 
dcheraes in 
Share in 
their 

16 

o} 17 

24 

from bottom 
15 

1 
10 

from bottom 
2 

from bottom 
15' 

i ncresi ng 
should 
apprised 
should 
appri ses 
feel 
on written 
'1001-1800 

letter 

i ncreasi ng 
should be 
apprised 
should be 
apprised 
fill 
m written 
700-1800 

later 

, 
.1 

3 
12 
19 
11 
4 
4' 

from bottom 

usiness 
Bank 
28.6 

recomi tment 
har(iJ-Y 
thurst 
seale 

busi ness 
Bank advanced 
2.86 

recrui tment 
hardly stress 

thrust 
sCdle 

10 associatio ns associatio ns 
of 

14 excended extende,d to 



CONTENTS 

CoMP05lTJON OF THE CoMMITTEE 

INTRODUCfION 

(iii) 

(V) 

CHAPTER I Report. 1 

CHAPTER II Recommendations/Observations which have 
been accepted by the Governmellt. 14 

CHAPTER III Recommendations/Observations which the 
Committee do not desire to pursue in view 
of the Government's replies 32 

CHAPTER IV Recommendations/Observations in respect of 
which replies of Government have been 
accepted by the Committee and which require 
reiteration 37 

CHAPTER. V Recommendations/Observations in respect of 
which final replies of Government have not 
been received 50 

ApPENDIX Analysis of the action taken by Government 
on the recommendations contained in the 
Thirty Seventh Report of the Committee. 58 

1) ~:,. .r: ~. : ,'" .;: . 
• '.1 ",,~:_~.,1,'~l: 

Ct 1.~.;, J C, '.' ,. 

Ace,' !\,,\ L~.~~,:~/ti;;v~/,) 1> ,c-' '":J ...... ~o ate, .... ,;? •. - ,> - (711 .. ~ 
...... ,. *' .... ,0.'3.. •• ...... 



COMMITTEE ON THE WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 

( 1983 .. 84 ) 

Sbri A.C. Das-Chairmsn 

MEllBEas 

£Ok Sabha 

2. 8bri K.Arjunan 
3. Shri Dileep Sinp. Bhuria 
4. Sbrimati Vidya Chennupati 
5. Shri N. Dennis 
6. 8hri Chittubbai Gamit 
7· Shri Jagpa! Singh 
8. Shri R.P. Mahala 
9. Sbrimati Geeta Mukherjee 

10. Shri Bhola Raut 
11. Shri Baju Ban Riyan 
12. Shri Ashkaran Sankhwar 
13. Prof. Nirmala Kumari Shaktawat 
14. Shri Nathu Ram Shakyawar . 
15. Shri D.B. Shingda 
16. Shri Sunder Singh 
17. Shri Suraj Bhan 
18. 8hri Narsingh Suryawanshi 
19. Shri Trilok Chand 
20. Shri Nandi YeIJaiab 

RJzjya Sabha 

21. Shri V.C. Kesava Rao 
22. Sbri Leonard Soloman Sating 
23. Shri H. Hanumantbappa 
24. Shri Bijoy Krishna Handique 
25. Shri Piare Lall Kureel uri Piare LalI Talib UDnavi 

(iii) 



("tv) 

26. 8hri Scate 8wu 
27. Sbri Gulam Mohi-ud-Din Shawl 
28. SOO Dinesh Goswami 
29. 8hri Alexander Warjri 
30 8hri V. Gopalsamy 

81!CllBTAalAT 

1. Shri D.C. Pande-Joint Secretary 
2. Shri P.C. Chaudhry-Chief Legislative Committee Officer 
3. Shri M.G. Aggrawal-Senior Legislative Committee Officer 



INTRODUCTION 

I. the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the Re-
port on their behalf, present this Forty.fifth Report (Seventh Lok Sabha) on 
Action Taken by Government on the recommendations contained in the Thirty-
seventh Report (Seventh Lok Sabha) on the Ministry of Finance (Department 
of Economic Affairs) (Banking Division)- Reservations for, and employment 
of, Scheduled Castes and Scheduled Tribes in the Syndicate Bank and credit 
facilities provided by the bank for Scheduled Castes and Scheduled Tribes. 

2. The Draft Report was considered and adopted by the Committee at their 
sitting held on the 30th November. 1983. 

3. The Report haa been divided into the following chapters:-

I. Report 

11. Recommendations/observations which have been accepted by Govern-
ment. 

m. Recommendations/observations which the Committee do not desire 
to pursue in view of the Government's replies. 

IV. Recommendations/observations in respect of which replies of Govern-
ment have been accepted by the Committee and which require reite-
ration. 

V. Recommendations/Observations in respect of which final replies of 
Government have not been received. 

4. An analysis of the action taken by Government on the recommendations 
contained in the Thirty-seventh Report (Seventh Lok Sabha) of the Committee 
in given in Appendix. It would be observed therefrom that out of 81 recommen-
dations made in the Report. 40 recommendations i.e. 49.4 percent have been 
accepted by the Government; the Committee do not desire to pursue seven 
recommendations i.e. 8.6 percent of their recommendations in view of Govern-
ment's replies; 18 recommendations i.e. 22.2 percent, in respect of which replies 
of Government have not been accepted by tho Committee, require reiteration 
and for 16 recommendations i.e. 19.8 percent, final replies of Government have 
been received. 

NEW DBLHI i 
December 7,1983 

AgrahayatIQ 16, 1905 (S) 

(v) 

A.C. DAS, 
Chairman. 

Committee on the Welfare 0 

Scheduled Castes and 
Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by Govern-
ment on the recommendations contained in the 37th Report of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes on the Ministry of 
Finance (Department of Economic Affairs) (Banking Division). Reserva-
tions for. and employment of. Scheduled Castes and Scheduled Tribes in 
Syndicate . Bank and credit facilities provided by the bank for Scheduled 
Castes and Scheduled Tribes. 

1.2 In para 1.14 of the Report, the Committee had referred to their 
earlier Report (33rd Report. Sixth Lok Sabha, 1978-79. para 23 ) relating 
t<;> Central Bank of India in which it had been pointed out that the nationali-
sation scheme laid down the . categories from. which the Directors should 
be appointed but there was no specific category about Scheduled Castes/Tribes. 
The Committee had been informed during evidence that Government had 
taken a policy decision to have at least one Director belonging to Scheduled 
Caste /Scheduled Tribe in each of the Board of Directors of the nationalised 
Banks. 

1.3 In para No. 1.15, the Committee had expressed the view that 
the appointment of a person belonging to Scheduled Caste/Scheduled Tribe 
on the Board of Directors of nationalised banks should not be left uncertain. 
It was not enough to take merely a policy decision. The Committee had there-
fore recommended that the nationalisation scheme should be suitably amended 
soon so that a person belonging to Scheduled Caste/Scheduled Tribe was 
invariably appointed on the Board of Directors of a nationalised bank and inter-
ests of persons belonging to these communities were amply safeguarded. 

1.4 In their reply dated the 15th October. 1983 the Ministry of Finance 
(Department of Economic Affairs-Banking Division) have stated that Gove-
rnment has examined the position in detail and is of the view tbat the in.er-
ests of the persons belonging to Scheduled Castes and Scheduled Tribes are 
amply safeguarded as ~ Government has been appointing at lealt one person 
boloagiQ& to SchedWed Castes/Scheduled Tribes OD the DoarG of'Direderll 
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of each of the nationalised banks as far as possible. Even at present persons 
belonging to Scheduled Castes/Scheduled Tribes are already in position in 18 • 
out of 20 nationalised banks. Steps are being taken to appoint a person 
belonging to SC/STs on the Boards of each of the remaining two nationa-
lised banks. Government is not in favour of making an explicit provision 
in the Scheme for appointment of Directors on the Boards of nationalised 
Banks on the basis of any caste or religion. 

I.S The Committee appreciate that in 18 out of 20 nationalised banks 
persoDS belonging to Scheduled Castes/Scheduled Tribes are already in position 
and that steps are being taken to appoiot a person belonging to these communi-
ties OB the Boards of each of the remaining two nationalised banks. They, how-
ever, feel that iu the absence of any statutary provision or policy decision, there 
will DOt be any compulsion on the part of the authorities to give doe represen-
tation to these communities on the Board of Directors of the Banks. The COinmi-
(tee, therefore, reiterate their recommendatioo. 

1.6 As regards the statement that Government is Dot in favour of making 
explicit provision in tbe notionalisation scheme for appoiotment of Directors on 
the Boards of nationalise:l banks "on the basis of ony caste or religion." the com-
mittee would like to draw attentioo to the ruling of the Supreme Court in the case 
of State of Kerala Vs. N.M. Thomas and others to the elfect that the Scheduled 
Castes aDd Scheduled Tribes bad beeo drawo from various castes, races or tribes 
and had attained sucb status by virtue of the Presidential notification. The Com-
mittee would, therefore, like the Government to clarify their stand in the light of 
the saicl raHog of the Supreme Court. 

1.7 In para 1.41 of the Report, while referring to the nomination of the 
Assistant General Manager (Personnel) as the Liaison Officer, the Committee 
had noted that an officer of the Personnel Department had been nominated as 
Liaison Officer for the sake of administrative convenience as his duties were 
related to reservations, appointments, promotions etc. of Scheduled Caste and 
Schednled Tribe employees. The Committee, however, felt that the Liaison 
Officer should Dot be from the Personnel Department as the complaints of 
Scheduled Castes/Scheduled Tribe employees generally pertained to service 
matters which were dealt with in the Personnel Department. They had there-
fore, recommended that the Liaison Officer should be from ontside the Person-
nel Department. 

1.8 In their reply dated 15th October, 1983, the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that accord-
ing to instructions issued by Ministry of Home Affairs. the Deputy Secretary in 
charge of administration in the Ministry [Department is to act as Liaison Officer 
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iarespeet of matters relating to representations of Scheduled Castes/Scheduled 
TrlbC$,in all establishments and services under the administrative co~trol of the 
Mini8try"~ment. The intention is that a sufficiently senior Officer from 
the Personnel'fAdministration Department being a Liaison Officer could be 
advantageous in view of his familiarity with service matters including recruit-
m~nt. promotion etc. Merely because the Liaison Officer is drawn from the 
Personnel Department does not mean that he would bC: having a biased attitude 
towards representations received from SC/ST employees. However, the banks 
have been informed of the Committee's concern in this regard and advised to . 
ensure that the chosen Liaison Officer should not have direct dealing with the 
matters relating to appointments, promotions etc. 

1.9 Of8ce Memorandum No. 27/22/68-Estt. (SCT) dated 19 April, f969, 
issued by tbe Ministry of Home Affairs, stipulated that "ia each MinistryjDepart-
mentthe Deputy Secretary iDcharge of administration (or any other Officer 
designted for the purpose) will act as a Liaison Officer in respect of matters rela-
ting to representation of Scheduled Castes/Scheduled Tribes in establishments 
and services under tbe administrative control of the Ministry /Department. The 
Committee do not fully share the view of the Government that a sulficiently senior 
officer from tbe Personnel! Administrative Department being a Liaison Officer 
could be advantageous in view of his familiarity with special matters including 
reentitmeDt, promotion etc. As already observed earlier, the Committee are of 
the view that the Liaison Officer should not be from the Personnal Department as 
the complaints of Scheduled Caste/Scheduled Tribe employees generally pertain 
to service matters wbich are dealt with in tbe Personnel Department. They. there-
fore, raiterate their recommendation. The Committee also suggest that the matte 
IDa,. be taken up with the Department of Personnel for review of the instructions 
contained iD their O.M. dated 19 April 1969 and for issne of fresh instructioDS in 
the ligbt of the observations made by the Committee. 

1.1 0 In para 2.28 of the Report, the Committee had expressed concern 
that the orders of the Department of Personnel issued in 1972 [0. M. No. 27/ 
2/71-Estt. (SCT) dated 27.11.1972 and No. 10/41/73-Estt. (SCT) dated 
20.7.1974] regarding reservation in promotion were circulated by Banking Divi-
sion to the nationalised banks in December 1977 for implementation. Orders 
issued by the Department of Personnel on 27.11.1972 were conveyed to the 
banks in September, 1973 for comments. The orders issued on 20.7.74 were 
sent to the Reserve Bank of India in September 1974 for comments. The com-
ments received from the banks and the Reserve Bank of India were examined in 
the Ministry of Finance and orders of the Department of Personnel were sent 
on 31st December, 1977 to all public sector banks for implementation. As there 
was inordinate delay in communicating the orders regarding reservation in pro-
motion to the banks, Syndicate Bank could implement the orders only from 
June, 1978 with the resllit that Se/ST employees were denied the benefits of 
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reservation in promotion available under those orders. The Committee bad 
recommended that the Banking Division of Ministry of Finance should issue 
instructions to the banks for giving retrospective effect to these orders from the 
dale of their issue by the Department of Personnel so that justice was done to 
the SC/ST employees in the matter of 1illing promotional vacancies in all the 
banks. The Committee pointed out that had these orders been communicated 
in time to the nationalised banks the representation of SCs and STs in the offi-
cers cadre and other cadres would have been far more satisfactory. 

1.11 In their reply dated 15th October. 1983. the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that the 
recommendation regarding giving retrospective effect to reservation orders was 
examined in consultation with the Ministry of Law. The view is that legally 
and constitutionally it is not premissible to give retrospective effect to the reser-
vation orders of 1972 and 1974 in the case of nationalised Banks. , 

1.11 If it is not permissible to give retrospective effect to resenation orders 
of 1972 and 19'4 in tbe case of nationalised banks, the Committee recommend 
that at least the backlog should be counted from the dates the rese"ation orders 
came 'to force for adjustment against future vacaades. 

1.13 In para 2.86 of the Report. the Committee had pointed that in 
the written test held in the year 1980, for promotion from clerical cadre to offi-
cers cadre, the bank had announced that 310 clerks were to be promoted. In 
this test, 71 Scheduled Caste/Scheduled Tribe candidates qualified. later. the 
Management decided to promote more clerks and a panel of about 180 clerks 
was prepared. Not a single person out of these 180 persons belonged to 
Scheduled Caste or Scheduled Tribe. Finally. 483 persons which included 60 
Scheduled Castes and 11 Scheduled Tribes were promoted. These 71 Scheduled 
Caste/Scheduled Tribe candidates who had qualified in the written test were 
placed at the bottom of the merit list of 483 persons. The Committee failed to 
understand how the management, after announcing before written test that 310 
clerks were to De promoted. could increase the number by 180 and that too 
when it was known that none of these 180 persons belonged to Scheduled Caste 
or Scheduled Tribe. The Committee were not satisfied with the explanation 
given by the . Chairman of the bank that the increase in the number of persons 
promoted was not with a view to deprive Scheduled Caste/Scheduled Tribe 
employees. The Committee bad recommended that the result of the examina-
tion should be confined only to 310 condidates as originally announced and the 
selection list beyond 310 candidates should be scrapped. Appointment of 
Scheduled Caste/~cheduled Tribe. candidates who qualified in the examination 
should be made according to the roster points. 

1.14 In their reply dated 15th October. 1983, the Ministry of Fmancc 
(Department of Economic Affairs) (Banking Division) have stated that the pro-
motion process was initiated to fin up 310 vacancies in officers' cadre. How-
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ever, at the time of announcing the results. an assessment of the existing aJd 
likely vacancies during the year was made taking into account the business plans 
and branch expansion. This study indicated that the vacancies in the officers 
cadre are 487. Therefore. it was necessary for the bank to promote 487 clerks/ 
special Assistants to officers' cadre. All those Scheduled Caste/Scheduled Tribe 
candidates who had qualified after 10% relaxations in qualifying standards 
were promoted. However. the backlog was determined after taking into 
account the total promotions (483) and not the number of vacancies declared 
(310). Further the backlog has been cleared in respect of Scheduled Caste and 
considerably reduced in respect of Scheduled Tribe after conducting a Special 
Promotion Test on 10.4.1983. The promotions had taken place in 1980 and it 
would be difficult at this stage to limit the number of promotions to 310 and 
revert 173 candidates who have already been promoted. There is likely to be 
legal complications also if such a measure is taken. 

1.15 The Committee are not connaced with the plea put forward by tbe 
Government that "at the time of llDDOuncing the results, an 8SSe!iSDlent of the 
existing aud likely vacoeies during the year was made taking into account the 
business plans and branch expansion" and that "it was necessary for the Bauk to 
promote 487 Clerks/Special Assistants to officers' cadre." The Committee are 
of the view that when, before holding the written test, the number of vacancies 
for promotion to the officers' cadre was announced as 310. it was clearly inexcu-
sable on the part of the Syndicate Bank authorities to have increased the number 
of vacancies to 487. more 80 when it was known that Scheduled Castes/Scheduled 
Tribe candidates did not find a place in the selection list beyond 310 cudidates. 

The Committee JJave now beea informed that due to legal complications, 
it may be diftlcuJt to revert 173 candidates, who have already beea promoted in 
1980. The Committee must express their displeasure over the fact that aa incorrect 
decisioa taken by the Muagement has affected the promotional prospects 

. of a large number of Sclaeduled Caste/Scheduled Tribe employees of the 
Baak. 

1.16 In para 3.23 of the Report, the Committee had observed that secur .. 
ing employment by production of a false caste certificate of being a Scheduled 
Caste or Scheduled Tribe was a serious offience and such cases should be dealt 
with promptly and severely. They had expressed the view that if a prima facie 
case was established regarding production of a false caste certificate by an em-
ployee, the appropriate course would be to place the employee under suspension 
pending completion offormal inquiry. Further. effort should be made in com-
pleting such inquiry expeditiously. In appropriate cases. criminal proceedings 
should also be initiated under the relevant provisions of the Indian Penal Code. 

1.17 In their reply dated 15th October. 1983. the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that the 
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observations of the Committee that inquiry in such cases should be completed 
, expeditiously have been noted. In terms of' the existing instructions issued by 

Ministry of Home Affairs, if after appointment in any particular case the veri- h 

:fi.cation reveals that the candidate's claim was false his services may be termi- . 
nated in accordance with the relevant rules/orders. 

1.18 Office Memorandum No. 42/34/52-NGS, dated 17 April 1953 issued 
by the MiDistry of Home Affairs stipulates that if in any particular case 
the verification of claim of a candidate as belonging to Scheduled Castel 
Scheduled Tribe reveals that the claim is false, his senices should be terminated. 
The Committee are of the view that mere termination of services "Of a person 
wbe has obtained employment on the basis of. raise certificate, is not saflident 
deterrent. They, therefore, reiterate their 'reeommendationthat if Prirmz facie 
case is established regarding' production of a faise certificate by an employee, • 
the appropriate course would be to place the employee uuder suspeusion peoding 
completion of formal enquiry and that in appropriate cases criminal proceedings 
should also be initiated under the relevant provisons of the Indian Penal Code. 
The Committee would also suggest that the matter may be taken up with the 
Department of Personnel for review of their O.M. dated 17 AprU, 1953 and for 
issue of fresh instructions in the light of tbe obsenatioDS made by the 
Committee. 

1.19 In para 4.19 of the Report, the Committee had observed that the 
functioning of the Banking Service Recruitment Boards had not been satisfactory 
as they had not been able to provide the required number of Scheduled Castel 
Scheduled Tribe candidate to fill up the reserved vacancies in the banks. The 
Committee had desired that the working of these Recruitment Boards should be 
criticallY reviewed by the Ministry of Finance (Bankin g Division). -

1.20 In their reply dated 15th October, 1983, the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that the j 
Banking Service Recruitment Boards indicate the vacancies reserved for .'1 
Scheduled Caste/Scbeduled Tribe in their advertisements and extend various .1 
concessions like relaxation in upper age limit, minimum education qualification, 
and application fee etc. to the Scheduled Caste/Scheduled Tribe candidates in ac-
cordance with the Government guidelines. The Scheduled Caste/Scheduled Tribe 
candidates are adjudged by the Recruitment Boards on relaxed standards. 
Almost each Banking Service Recruitment Board has one member belonging to 
Scheduled Caste /Scheduled Tribe communities. The Banking Service Recruit- i ' 

inent Boards hold special recruitment tests in order to clear the backlog of ~ 
reserved vacancies wherever necessary. 

The shortfall in the recruitment of Scheduled CaRte /Scheduled Tribe is 
also discussed in the meetings of Chairman of Banking Service Recruitment 
Boarda. 
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1.11 1be reply of the Governmeot Is sDent on the reeommeadation of 
the Committee that the working of the Ballklng Service Recruitment Boards 
slionld be criticaUy reviewed by the Ministry of Finance (Banking Division). 'The 
Committee, therefore, reiterate their recommendation. 

1.22 In para 4.53 of the Report, the Committee had noted that no record 
was kept in the Banking Division of the Ministry of Fincance regarding com-
plaints/ grievances received from Scheduled Caste!Tribe employees working in 
the nationalised banks. They had desired that a register for the purpose should 
be maintained and action taken on all complaints! grievances entered therein. 
The register should also be periodically checked by the Liaison Officer of the 

. Banking Division. 

1.23 In their reply dated 15th October, 1983, the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that the 
representations and complaints received in the Banking Division from Scheduled 
Caste/Scheduled Tribe employees are diarised and then forwarded to banks, 
which are autonomous bodies, for appropriate action. Where it is found that 
government guidelines have not been followed, banks are advised to take 
remedial measures. 

1.24 'The Committee are not satiafted with the reply of Government that 
the representations and complaints received in the Banking Division from Schedu-
led Caste/Scheduled Tribe employees are diarised and then forwarded to Banks, 
which are autoDOmoas bodies, for appropriate action. 

The Committee reiterate their earlier recommeodation that a separate regis-
ter regarding complaints received from Scheduled Caste/Scheduled Tribe emplo-
yees should be maintaioed in the Banking DivisioDand action tUen OD all Com-
plaints/grievaDces shoaJcl be checked by tbe UaisoD Oflicer of the Banking 
Division. 

1.25 In para 6.29 of the Report, the Committee had refused to their 
Fourteenth Report (Seventh Lok Sabha) wherein they had endorsed the sug-
gestion of the Commissioner for Scheduled Castes and Scheduled Tribes that 
at least 10 per cent of the total loans advanced by the banks should be given to 
persons belonging to scheduled Castes and Scheduled Tribes to meet their 
medium and long term requirements. The recommendation was reiterated in 
para 1.19 of their Twenty-sixth Report (Seventh Lok Sabha). The Committee 
did not shat:e the view of the representative of the Ministry of Finance that 
instead of earmarkioga portion of total loans for a particular group, it w~uld 
be moreusefuLto make reservations in specific schemes for these people •. The 
Committee felt that for the economic development of Scheduled Castes and 
Scheduled Tribes a specific percentage of the Joans to be disbursed by banks 
should be earmarked for them" They had observed that unless financial allo-
cations were made. the credit would not ftow to Scheduled Castes and Scheduled 
Tribes. 
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1.26 In para 6.30 of the Report the Committee had observed that there 
was no dearth of viable schemes for the uplift of Scheduled Castes/Scheduled 
Tribes provided there was no constraint of funds to implement those schemes. 
The Committee had therefore. urged the Ministry of Finance to implement their 
recommendation for earmarking 10% of total advances of banks for Scheduled 
Castes and Scheduled Tribes, as reiterated by them in their Twenty-sixth Report 
(Seventh Lok Sabha). 

1.27 In their reply dated 15th October. 1983, the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that reserva-

-tionor loans for Scheduled Castes/Scheduled Tribes exclusively is not considered 
desirable because it is apprehended that stipulation of a quantitative target in 
terms of funds may lead to dilution of the quality of lending. The banks may, in 
pursuit of the quantitative target disbursed loans on proposals of Scheduled 
Caste and Scheduled Tribe borrowers without proper scrutiny. The objective of 
the Government that more and more funds should flow to the weaker sections 
of the community, particularly persons belonging to Scheduled Castes and 
Scheduled Tribes, in support of their productive ventures has been .commu";cated 
to the banks. Reserve Bank have also advised them to adopt villages With sizeable 
Scheduled Caste/Scheduled Tribes '1opulation or to adopt harijan bast is and to 
formulate schemes areas of economic activities in which Scheduled Casre/Sche-
duled Tribe people predominate. Special schemes such as IRDP also provide 
for minimum proportion of beneficiaries coming from the Scheduled Castes and 
Scheduled Tribes. If such schemes are multiplied the share of the Scheduled 
Castes and Scheduled Tribes in the total priority sector credit of the public sector 
banks will automatically rise. 

1.28 The Scheduled Caste/Scheduled Tribe borrowers accounted for i2 
per cent in the number of borrowal accounts and 3.3 per cent in the amount 
outstanding with the public sector banks in the priority sector advancea as at the 
end of June 1979. By June 1982 their share number of borrowal accounts has in-
creased to 19.8 per cent and in the amount outstanding to 5.1 per cent.· The 
smaller share of Scheduled Caste/Scheduled Tribe in the amount outstanding 
redects the small per unit credit required by the small ventures of borrowers 
belonging to these communities. 

Even if the suggestion for reservation in the dow of credit is to be 
accepted, it would be incorrect to think in terms of the quantum of credit. The 
nature and size of the venture determines the size of credit support required. 
The ventures taken up by the Scheduled Caste/Scheduled Tribe people are not 
of such magnitude as to require sizeable credit support. Per unit credit require-
ments of their ventures is likely to be much smaller. This is true of all smaller 
borrowers. For example borrowal accounts of upto Ri. 10,000/- accounts for 
93% of the total borrowal accounts but oaly 14% of the total credit. Thus, 
reservations, if at all it is to be considered. should be only io ter~ of propor-
tion of total borrowal accounts in the priority sector.. As mentioned earlier. 
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it has already increased from 12 per cent in June 1979 to 19.8 per cent in June 
1982. It can be expected to go up further with the implementation of the 
IRDP which is yet to get reflected in the priority sector advances of the public 
sector banks. 

1.29 As already observed before the Committee, the reservation of 
credit does not help much. As of now, there is no constraint of resources for 
flow of credit to the Schehuled Castes/Scheduled Tribes groups. The real diffi-
cultiesarise from the fact that as proper schemes are not prepared for 
them and State Governments have not built up the infrastruct ure and 
organisational arrangements as required and in the absence of risk bearing 
capacity, many of the persons belonging to these groups are not in a position 
to take up credit-based activities on larger scale. If these are ensured and the 
persons belonging to Scheduled Caste/Scheduled Tribe come forward for credit 
assistance, there is no difficulty in giving loans to these persons. 

1.30 The reply furnished by the Ministry of Finance (Banking Division) 
indicates that tbe Scheduled Caste/Scheduled Tribe borrowers accounted for 
19.8% in the number of borrowal accounts and 5.1 % in the amount outstandiug 
with the public sector banks in the priority sector advances as at the end of June. 
1982. The Committee do not share tbe view of the Government tbat "the reser-
fttiOD of credit does not help mucb" and that "reservations, if at all it is to be 
considered, should be only in terms of proportion of total borrowaJ accounts in 
tbe priority sector." The Committee. therefore. reiterate tbeir recommendation 
that a specific percentage of the loaDs to be disbursed by banks should be earmar-
ked for Scheduled Caste/Scheduled Tribes. 

1.31 In para 6.46 of the Report, the Committee had expressed the view 
that as the Scheduled· Caste/Scheduled Tribe Development Corporations were 
created, administered and controlled by the State Governments. it should not 
be necessary for the bank to insist on guarantee of the State Government before 
advancing loans to these Corporations. 

1.32 In their reply dated 15th October, 1983 the MinistrY'of finance 
(Department of Economic Affairs) (Banking Division) have stated trat advances 
granted by banks to small scale industries and other small sector are guaranteed 
by the Deposit Insurance & Credit Guarantee Corporation. However, the 
Corporation does not guarantee advances granted through the Corporations for 
Scheduled Castes and Scheduled Tribes. Thus, to secure tbldr 4lterest banks 
insist on guarantees from State Governments for DR I advances granted 
through the Corporations for Scheduled Castes and Scheduled Tribes. 

1.33 The Committee ran to andentand why guarantee from the State 
Govemmeat should be Insisted in the case or advances granted to the Scheduled 
Caste/Scbedulecl Tribe Development Corporations iD-as-mucb-as these Corpora .. 
tioDS are createcl, admiaistered aad controlled by the State Governments coocer-
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ned. The 'Committee, therefore, reiterate their recGmmeadation that guarantees 
from State Governments should not be insisted in such cases. 

1.34 In para 6.57 of this Report. the Committee had noted that the banks 
had been given instructions that while "adopting" villages for intensive lending 
villages with sizeable population of Scheduled Castes/Suheduled Tribes may be 
specially chosen or, in the alternative, banks may consider adopting specific loca-
lities (basties) in the concerned villages which have a concentration of these com; 
munities, While selecting villages for adoption, the population of Scheduled 
Castes/Scheduled Tribes is taken into consideration. However, data regarding the 
Scheduled Caste/Scheduled Tribe beneficiaries is not maintained separately. The 
committee had recommended that such data should be maintained by the banks 
so that benefits provided to persons belonging to these communities were 
precisely known and pericdical review of the credit made available to them 
might be undertaken. 

1.35 In their reply dated 15th October, 1983, the Ministry of Finance 
(Department of Economic Affairs) (Banking Division) have stated that the data 
with regard to advance.i granted to Scheduled Castes/Scheduled Tribes are 
maintained in respect of ORl loans, IRDP loans and priority sector advances in 
general. With the information now available with the bank it is possible to assess 
the benefits provided to persons belonging to SCsfSTs and to monitor the same 
on an overall basis.1t is submitted that such a monitoring on village basis,besides 
making the reporting and reviewing system unwieldy. is not likely to yield 
any significant results because of narrower focus on the area of performance. 

1.36 When credit is made avaiable to Scheduled Castes/Scheduled Tribe in 
villages seI~ted for intensive lending, the requirment of obtainipg appficatioDS for 
loans is not waived. It should not, therefore, be difficult for the branches of the 
Banks to maintain separate data regarding loans advanced to Scheduled Castes! 
Scheduled Tribes. The Committee, therefore, reiterate their recommendation 
that such data should be maintained and periodical review of the credit made ava-
Rabie to SdleduJed Castes/Scheduled Tribes should be undertaken. 

1.37 In para 6.95 of the Report. the Committee had observed that the 
overall percentage of overdue to demand under D.R.I Scheme as in June, 1982 
was 69 while this percentage in the case of Scheduled Castes/Scheduled Tribes 
was 67. The Committee noted with satisfaction that the percentage of recovery 
in the case of Scheduled Castes/Tribes was somewhat better tban the overall 
percentage of recovery under the DRI Scheme. The State Governments were 
helping the banks to some extent in recovery of their dues, but by and large 
the Scheduled Caste/Scheduled Tribe Corporations were not assisting the banks 
in this regard. As timely reco'{ery of loans was essential for recycling of funds. 
the Committee felt that the Government agencies particularly at the block and 
district levels (e.g. District Industries Centres, District Rural Development 
Agencies, SCjST Development Corporations) should put in co-ordinated efforts 
for recovery of bank overdues. 
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1.38 In their reply datec:llSth October, 1983, The Ministry of finance 
(Department of Economic Affairs) (Banking Division) have stated that they 
have no comments to make in the matter. 

1.39 TIle Committee reiterate their recommeDdatioD that Go'ft. ageocles 
at tile block and distrlct levies (e. g. Distt. IDdastrles CeDtres, DRDAs SC/ST 
DeYeiopoaeat COrpol1ltJoD) should pat iD coordJaated eft'orts for timely recovCl)' 
of but ovenlaes, 

1.40 In para 7.12 of the Report the Committee had noted that while tho 
share of Scheduled Castes and Scheduled Tribes in the priority sector advances 
by the Syndicate Bank had been incresing during the last three years, no spect1ic 
tarpt had been fixed by Reserve Bank of India/Goverament of Jndia regarding 
overall credit assistancc to Scheduled Caste/Scheduled Tribe borrowers in 
priority sector lending. In para 7.13, the Committee had re';ommended that .. 
in the case of DRI Scheme under which a minimum of 40% of the total DRI 
credit was required to be lent to persons belonging to Scheduled Castes and 
Scheduled Tribes, ccrtain percentage of the priority sector lending should be 
earmarked for the Scheduled Castes and Scheduled Tribes. 

1.41 In their reply dated 15th October, 1983, the Ministry of finance 
(Department of Economic Affairs) (Banking Divison) have stated that the thrust 
of the credit policy is to cbannelise increasing amounts of credit for the weaker 
leCtions of the society. The question of bank assistance to Scheduled Castesl 
Scheduled Tribes has been reviewed from time to time as these communities 
constitnte a sizeable segment of the weaker sections of the community. A 
number of measures have been taken to formulate specific schemes suited to the 
requirements of the members of these communities. The members of these 
communities form part of the weaker sections under priority sectors. Under 
the lRDP also at least 30 per cent of the beneficiary families are required to be 
from Scheduled Caste/Scheduled Tribe communities. Banks are also participating 
in special schemes/programmes being undertaken by S.c. Development Corpora-
tions in different States. With continual monitoring of the flow of credit to 
Scheduled Caste/Scheduled Tribe' borrowers and increasing thrust of lending 
operation on increased credit support to borrowers from these communities, 
it is expected that their share in the Priority Sector Credit will increase substan-
tially. 

1.42 1be Committee reiterate their recommeooatioD that certalD pereeD-
.. of prIorltJ lector IeDdJng should be earmarked for Sdteduled Castes ucI 
SdIedaIed TrIbes. 

1.43 In para 7.26 of the Report, the Committee had observed that the 
Scheduled Castes and Scheduled Tribes who are the poorest among the poor 
sections of 10ciety deserved a much higher share in tbe total advances made to 
tbe "weaker sections" in WfUls of the instructions of the Reserve Bank of 
Ipdia. 
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. """"TheCotnmittee had' therefore recommeded thar-"tbe R~erVe Bank ~f"lndia 
shoildh the minimum percentage of advances to be madet'o 'Schedule(} -td~ 
and Scheduled Caste and Scheduled Tribeiborrowers'out 'of 12.-S'pcy'Cc'lrt s~' 
in . the .total advances earmarked for the "Weaker Sections"ilfSniall Scale 
Industries Sector. r" ;.,~ 

. . ' ,..,. . . f-
1.44 In their reply dated 15th october, 19S3, The Ministry o.f .c" 

(Department of Economic Affairs) (Banking Division) hav.e stated that a~rdini 
totheeatlier ·guidelinesissued by the Re&erveSank, all '&man scale industries 
with ,credit limits upto and inclusive of Rs. 25,000/- were to 'be treated '81 
'weaker Sections' in 'Priority Sectors and advances to such weaker sections; 'iD 
8.S I we", to -constitute not less than 12.5% ofthe total advailcesto S"S I'W 
1985. However, based on the recomn1endationsof the Wollking Gl'01IJ) (urider' 
the Chairmanship of Shri A. Ghosh) on the role of banks inimplcmentation1c;f 
Ne~ 2o-point Programme, banks have been advised in .PcbruaO' '1983 ,that thel 
ad~ances to weaker sections should reach II Jeve) pf 25% of Priority,SeCmrI 
advance or 10% of total bank cte'ltit by 19~5. Consequently. the 'earlier sab-
targets for weaker sections in .agriculture and S S I ,are no Iongerappticabte.~ 
The concept of weaker sections has been wideped to include, besides SCjST 
borrowers,' small and marginal farmers, landless labourers, "tenant farmer$/sllue 
croppers. IRDP beneficiaries, artisans and village & cottage industries ~d :DlU' 
Sebem~ beneficiaries within which SC/ST communities predominate. This w,pwd. 
ensure that tbe SCjST beneficiaries could obtain 'adequate finanCial suppoq (r~ 
baoks, nnder the con<:ept of 'Priority Sector' lending. ," 

1.45 The Committee note that accordiDg to new guideJiaestbeadfallteit' 
toweaker Sections should reach a level of 25% of-Priority sector advaaees' er· 
10% of total bank credit by 1985. The Committee reiterate their recommeliil.;':J 
dOD that acertain..,inimum percentage sbouldbe earmarkedfOl'lending t& Scheoo' 
daled .Castes/Seheduled Tribes in the tetal adYaoee8 to be made ,to 'weaker-
seCti~. ..~ 

1.46 11;1 para 7.31 of the Report,. the ,Committee bad noted Itba! housmg 
advances upto Rs. 5000/- were· granted by the bank to Scheduled castes! . 
Schedul~d .Tribes at the concessional rate-of interest of 4 per cent. The 'Committe 1 

did not ~nsiderthe amount of as. 5000/- as sufficient for consttuctien-cfti 
house keeping in view the escalation in the prices of the various bUilding <: 
materials and higher labour charges involved. The Committeehad'I'CCom1Dcmded 
that housing loans upto Rs. 7500/- with a provision of2Spercent:~ub&idy>t 
should be given to Scheduled Castes and Scheduled Tribes at 4 pcr,~t· rated '. 
interest. '-

1A7 In their reply dated 15th October, }'983~ the Ministty of 4inllace:: 
(Department of Economic Affairs) (Banking Division) have stated .that -tacrQlt·· 
oft''pobrt of Rs. 5000/- eligible for concessipnal rate of interest!.at 4% .per annum,!! 
was raiiiedfrom·Rs. 2500/- iIiJune, 1981 only. Govenment had since decided.&bat .. 
~he banking sector will place at the disposal of Ule HUDCO a s~ of :&s. SO 
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crores, (viz. Rs. 30 crores earmarked as direct financing for Scheduled Castes/ 
Scheduled Tribes and E. W. S. and Rs. 20 crores for LIG with the HBC-
circular letter of 18.11.1982) for being used by the latter for the benefit of these 
Categories. The banks, will therefore, not be doing any direct lending to 
Scheduled Castes/Scheduled Tribes for Housing Finance. 

1.48 The Committee reiterate their recommendation that in view of the 
escalation in prices of various building material and higher labour charges 
housing loanli upt,o Rs. 7,500/- with a provision of 25% subsidy should be 
given to ScneduJed Castes arid Schedu1ed Tribes at 4 per cent rate of intereaL 

1.49 In para 7.37 of, the Report, the Committee had noted that the total 
outstanding educatibnalloans advanced by the bank as at the end of September, 
198~ 'f!6're Rs~, 1.92 craresout ,of which Rs. 4.00 lakhs were advanced to 4,362 
SchodulC$! Castes and 301 Scheduled Tribes respectively. The Committee felt 
amhappy ,that particulars of: educational loans granted by the bank under D.R.I. 
ScheJllC hl\d not been' kept separately. They recommended that separat.e 
fiprea"f edu~iona,11o~s advanced to Scheduled Castes/Scheduled Tribes, and 
.~Ii ,wWer, D~ R. I. Scheme, should be maintained by all the banks. 

L ' " r.so' In their reply 'dated 15th October, 1983'; the Ministry of finance 
,(Department "of Economic Affairs)' (Banking- Division) have stated tbat data 

relating to Ban](s lending under n.R.I. Scheme are collected from branches 
every , quarter on the basis ofa format stipulated by the Government. In order to 
ensure thilt the data flow from the branches without undue delay and the 
process oroonsolidation does note become cumbersome, the data requirements 
in the format have be~kept at a ~od~rate leveL Thus, while information 
about bankwise/statewise number of borrowal accounts, amount outstanding 
under the Scheme, number of-accounts and amounts and amount pertaining to 
m::i/S~,. borro~s and ,the ,share of Rural/Semi-urban branches as,also that 
regarding demand, recovery overdues etc. is sought and obtained, informatic;m 
on sectorwise/purposewise classification of D.R.I. advances is not obtained. 

1.51 The Committee would suggestthaf the desirability of maintaining 
1IIIIiUA"· ""8'; -of eq.ucational loans advanced tQ' Scheduled, Cai;tes and 
Scheduled Tribes and others under n.R.1. Scheme by all the banks shoQId be 
re-examined. ~ " .. 

~:::, ~ r~ 1" • 



CHAPTER n 
RECOMMENDA TIONS/OBSERVA noNS WHICH HAVE 

BEEN ACCEPTED BY GOVERNMENT 

RecommendadoD S. No.6 (Para No. 1.39) 

. It has been observed during the course of the Committee that some 
Liaison Officers are not clear about the implementation and interpretation of 
Government orders on the subject of reservation. relaxations and COnccasioDi 
etc. for Scheduled Castes/Scheduled Tribes. The Committee feel that the 
ftlICI'vatioD,work bas become somewhat technical and requires ezpertise and 
special training for handling luch cases. The Committee. therefor. recommend 
that short duration refresher courses for liaison Officers of public Sector Daub 
and tor the staff dealing with reservation work in the banks. shot1ld beuranged 
by the Banking Division in order to acquaint them with the implementation of 
reservation orders. If necessary tbe Banking Division may consult the Depart-
ment of Personn.!! and the Office of Commissioner for Scheduled Castes and 

. Scheduled Tribes·for drawing up a programme for the refrelher counp. 

REPLY OF GOVERNMENT 

The recommendation is noted for compliance. 

[Ministry of Finance (Department of Economic Affairs-Banking DiViaicm 
O.M. No. 5/9/83-SCT dated 15.10.83]. 

The Committee may be informed of the steps taken to arranso rohhar 
courses. 

Jlecommeadado. S. Ne. 7 (Para No. 1.,fO) 

The iDitructions iuued by the Ministry of Finance (Bureau of Public 
~rprile) which are applicable to public sector undertaking, stipulate that 
ill each undertaking the officer-in-charge of administration (or any other officer 
deaipated for the PllfPOsc) will act as Liaison ofliccr in respect of matters 
rdatiq to representation of Scheduled Castes /Scheduled Tribes. The dutiea 
of LiaiJon Officer include (i) eDiuring the compliance with the orden uad 
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ialtrDction, pertaining fo reservation of vacancies and other benefits admil-
able to Scheduled CaatesfScboduled Tribes, (m collecting, consolidating and 
despatching tbe annual returns relating to reprcscntation of Scheduled Caltctl 
Scheduled Tribes, (iii) acting as a Liaison Officer between tbe undertakinl and 
Che MiDiatry concerned for suppl, of other information answerina question and 
queries and clearing doubts in regard to matters concerning reservation of posta 
for Scbeduled Cutes/Scheduled Tribes and (iv) conducting annual inspectioa 
of the rosters maintained in tbe enterprises with a view to CIlluring proper 
implementation of the reservation orders. It is the experience of the Committee 
that the Liaison Officers are mainly engaged in collectinl/consolidatinl data 
relating to representation of Scheduled Castes and Scheduled Tribes wbereal 
they sbould enpac themselves more in ensuring due compliance with the orden 
aDd iDltructiona pertaining to reservations of vacancies and other benefits 
admissible to Scheduled Castes and Scheduled Tribes. 

REPLY OF GOVERNMENT 

The recommendation has been noted and the Bank havebeea advilecl 
.uitabl,. 

[Ministry of Finance (Department of Economic AJfairs-Banking Division) 
O.M. No. 5/9/83-Scr dated 15.10.83]. 

ReeollUllelldadoD S. No.9 (Para No.2. 27) 

The Committee feel unhappy that implementation of reservation orden 
by the banks is not satisfactory and leaves mucb !Cope for improvcmeat. The 
Committee expect the Banking Division of tbe Miniatry of Finance to take tho 
lead in tbe matter of improving the representation of Scheduled Cutes and 
Scbedllied Tribes in the service of bank to the desired level. Banking Division 
sbold also make a study to find out the reasons for unsatisfactory implement-
tanon of raervation orders by various banks, other than the Syndicate Bank 
whose lapses have been commented upon in this report and take ncccllalY 
corrective measures· in this regard. The Committee should apprilCd of the action 
taken iD,.tbe matter. 

REPLY OF GOVERNMENT 
Recommendation i. noted for compliance. 
[Ministry of FiDancc (Department of Economic Affaira-Bankinl Division 

O.M. No. 5/9/83-SCf dated 15.10.83]. 

The committee should apprises of the action taken in tbiI matter. 

R ........... S. No. 13 (pan No, 2.45) 

1'he Syndicate BaDtrocruited S Law 0fJicen in ScaIo m in tbo .7OU 1t78.. 



~~.&;tPeyj ~e.-p~uitcd,~)D~yin,:~ J,..,N9,no ef ~ ·OIIicer_t '-.1oQas: 
.!R~~IJ~: ~/~R.~~lt!d. Tribe . .T~,~olWAi.t~ "~a~·. beep ,mfo,r;(JlC€l tau· 
!ll~,81~i~;1lJ!:4,peen.m~e,~p'?~t ~eseryatiQs;.for tSc~".I;e4: ~· .. JUld:.;S,ch6. 
~19m,~1qhe, ~~vej~nt:f$lr.'thei,pgAt Qf,J,aw.:!Qfti~ b'" .,. ',"., 

'~'-\.,i ;;',ll.o,c.;;'".i,j ·.i,i.i'i,,:,,·;; 'IliH:,Y'6F~V'ERNMENT' ·,u.,; '~l' 

::;~;:mC(j~~~~ls";:~;l'~ '~'::';' , :,', ,~.;" . .'{ ;.::,' "~.:. ~. . . i. " 

t~~(r,·lMil.¥~.pf~ini'9co, (DepartmeDJ . of: ~onomic Aff~-,B~ia&; Divi-
ilie~!9,M.~P.~1?1~,7~Ap.~dJS..l~~~l, . ,: .J ..• : 'Ii' . 

.w!:t';i",.:i~lJ,,'~';f'J·,c~c&tiOlt'S.'No;'t"';{pafa'No: 2.46) 

~11.~~~~t4~~~~iru1t~~#~~a·lo,s~.to'u,~aersta~a ~hy 'the ·Pn!1cipJe. of .. ~r,~~~ 
~4t1oh:V;as·.nol milOe~2ip~rrcableb)l file ~aij~M,"fhe' time of di~ct .recrultnia,;t 
,t6~w'O~rs:'ni'ey'a're'c6nstrliine(noobserVe that it was gross violation of 
the reservation orders which' had become~effective' in. the Bank ~fioni '1uff i968 
U;l direct recruitment. Thei~~~'r~~e~.'tp~t the Bank should now 
feel the bac~log by recruitin~ Law Officers belonging to S9ST communipes by 
~ ~~ ,,~,~~~, .: ... ,',.~ .. ~!'~ -..",'~ .: ... ~~ ~'.". : I • .. ;:.; (,".,~' 

• ,",::1. 
REPLY OF GOVERNMENT 

~;~~~~~~~~g~~j~:~!:;i~~f;'rl.~~-: 
place indents indi~iIl& t.b.4I'~atioJl#!wbi~~tlg.:,to roccuitment iil higher 
scales in Officers' Carde. if any, in future. 

?ti"l;)t,l !lwL?:»'i.'i~':-;;~ ).J • ..! .. ~; .,:~:, ".;" -"'~; : ~,j" . \;.-.; "j. • ..,1 ~).L'· ~ :::~~ .. 

~~)' .' Wim~~.pgfi~~(Q~p~t.~nt ,.of .E~onomi~ .. ! A~ir~:a~I' ~iw-
.;!f!'Il)jQ.M;~ N&,,~?{83~.~C1;"J.~ted I.S~IP·~83L.~ . 1_ ,,',,:: •. ~iN; ,1.-:, ... . 

~,:.l '.;·i.A~,-'.vt"·-'lieeemllleDUdcnt'S:-N.;'20'(P8raNo.'!.7~·' :, ':& ..... ~ 
~~'i~",,{ ·~"-:) ... 4.;.:..t.:....... ;.,' .... :, •. !, .. ~.:.;i --" .. _-' '. "<;:L:; '. : J '1: " ~ "\,}' <·-..... J~1L::J 
Cl:.~;}l,~~~.~~~nt e1!~re~iq,tp. w~._tJ1e. FP1Plo'y~ ; Pn¥>~. ~t:~.$)'Jl~'r 
_:~.~% o.gth~;ypnc~~ mJh~:.~1lIl19~.9mcer":~4~Nelt~;~ 1Ul¢~: 
~l&~-r~~iitq}~nt.; ?§% Qf.~e yacapp~es a~e,p'e4tu.p frpm~:'!lDa·;t.llP· !V0l1e.-
;_~~@ff{ro".;s::I~~~~~~e 9.f ~.'~fI~'tJ'lfO.llJJ~PIQp1o~ioJ;l. PQ, Ule~~,!of 
. written test and mtervlew. ReservatIons for Scheduled Cas.tpj~~peq~ep. lllqp 
candidates are provided as per instructions issued by the Government. 

'1': .... ~.; ... ~ -:,,. __ : ..... \.: ~ \.1 :~ ... ~:.>~-'; 
REPLY OF .GOVERNMENT 

""~~ .: ..... 1: L" " '~'J.' .,- \ ~ 1','-:'[ . :::. ~:I<~~ .. ~ 

No comments _ . . .' . . ' .. 
~.~~~ 'iiJa~"Qiif~~~,(~rert~~f~t'~coiionii'~ MaiJ!s-Ban'tcins Division) 
..1;..1;;.1.) ... ' .. oJ". "'-'-' ~.,,' O.M. No. 5/9/83-SCT dated 15.10.831 

R~~~iMiad~D s:ti4l'ii~ '(~:Ui'~~':i;~) -
:~~~~it~ ;1lttiiJi 'ihit 15-%· i,jJ;:tli~ ;vacin~res Iii:' th~ :Yunio~ 611icers 

~·eamarked to1/e;o-.filleL Wougb :Jftilio!i-lIfmm'l~en staff 8!Ctin~«(, 
_#Wii(4.~1 t!ft_Rt¥f"Rb§M!L ~~~ :~!~".d?!~~.\I'~l:: 

,... .. 
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or.~t' cl~~!cal;~d~~,'6~ th~:~~~':of~yf,:~,\tdcet~it;~u<l :l~h \Vr}it~d~l{sf)~ ~~~f? 
fOY: t~~m .. T~etels no ~~nt~<?n. ib. 'the prOinotio~ policywheM:fel! ~thereJs''\l) 
~t¥ati?IlTbJ' ScheHulea, Castes ~ anit'S6bedltled: Tnbe~"'·ib'!.iJrom~tidaS'lrtaaEl 
rr.om'iht·c~rego'ry· of Special AsSlstairi. Asthe categOry i of''Speelat:,wsiiSti!h'''f 
d~ ·m1t.~tom: '~.!leparate cadre;:'the"Conimittee" fa1f to"utidtntaMr~ ~1i . 
of't~e v,at:a!lcies '~ave, 'beenteservoo rorth~m. The 'Cofuanftee it~ ~{th~"~;' 
nibil tHat' 'ieseffMion' of 15 %'Of 'j1tori:rotionai . vacanCies iIi' the ~eeH '~' 
for Special Assistants goes against the"'iritereisls 'Of' ;~t6~duta!t'~bflflll' 

Scheduled Tribes inasmuc~'i~; .J;.betef~ne&l~gible,.~q>resentation (1 Scheduled'" 
Caste out of 1387) among ~peciar Assista·nts."-The Committee recommend. 
that this provision should be scrapped and it should no~iDdtIde4fin any 
f\lJw;e a~~~~nt. 

• ..! 'j • , : ' .... ;... ' .. ,' ~!:. ·'-·:"T.~-:.;-·'" "-)f' l·~].:'.nl)~t~ 

REPLY OP'G(}VEtlNMENT·:r;:~'(t:~ t-\'; ':.J' (,,*,,':1 

Syndicate Bank had exte~6ed feser'tati'()n~rdrl~'i1i' respect,of pro-" 
motj,oos to officers' cadro from, ~~cia1 . Assistants. However, Committee's 
obse(Vation h~s~~,n cQnveyed to S~4ica~ei B~iik fQtcQfup.mlJlce~·h';Ll ' . 

, , . ;. 'J. .. ' .. ,.: ,'.' ,.' t, .J~,~,r'~;'~!IIIt'lf;~i'·· 

[MiniUry of Finance (Department'of 'EcotlonUc Atffair..-.B~riifiS~~·' 
O.M. N •• '5/9/83' SCI' dated ]5.10.83],' ",,~ , ,~".,I, .:;v.· :''ll; ~ ,:",'r,1'" 

..;., ... , . ..)i·;:.~ I .':.""~'''· •• ,~;lf ,'n'l!!~ 

COMMENTS OF 'l1fE' "COMMI.lI'EE l7.; ,~': " ~: -: '7'!,'t(l'~ , '::: =::. :;1t%I~~~~:,~l~~;~~f~Q~~:> 
upJrllm;among ;~ .special AsslStants; ba,~,since, ¥n:(fe1~~ JIl cotp~~~~~, 
wj~~ in~trqction.s . ~ssJ.l~db~. ,tl1,e ~inis¥~'pfF,'iIJ,tncr, (~!ll!f'~~B.~J?l~~Si~~J~~ 
in the light of the recommeDdatlon made by the CommIttee. ,-; :'J,' '," ; h"'I'''!'' ,~' lji;;.' . 

In' Central Government Services, posts have been classiflictd', itto 4 
grqQPIt i. e., .Group., A, ' Oroup .. B, prou,P C . an.d Group. p (Clas~ It II, 
III 'and ivT whereas 'the Pos~s'inrt;lir:')~nd!:~~~~ :Q~~~ '4~Y.~;t~t(~c~i-S~fie~ . 
into three groups namely, (I) Officei's' 'Cadte:' (10 dencal eitMe/-a~r& 
(iii) Subordinate ~re. in,tb~;Officors cadre •. "j~J,)io.n:q9li~Post (Scale I) is ..... 
in the pay scale of Rs. 700 1-1800. the' next --higher 'grades"in Scales II, Ill. ':' 
IV~' V, "vI' & VII' are in the. paY'1Crues of'Rs,.' l~OO ,.~2aoo.; ,R,§(\,J~OO'-
22~. ' RS,'2000- 2400, ; 'Rs; 1;500 ~'2700.-, Rs.,' .2759- 3Z~ aQd:~,3<\9.fb't» 
3sl:1O; 'res'pectWe Clerico:al '©fdrc tbe·.,.ysealC( is Rt."a~Q .. l~ •. :::,~~.,,-,'J\ 
ittee:' , i~ .' 'DeeD .. ' jhforiiiM that· !1"esell'#ltion '., is prQviPed,in: ~aIc·l,; ,q!PX~' '~ct~ 
Ri." 708 :'~1800; "on ~.amllogy; uftlle're~tiQn~>Ilro~~:Ho:.·,~~~t,of;Pl9~ 
clnffa)' ~bVerllmetit ill'ljroniGt4on~from)Qass ~I to i t~ ~orN.t~rUjl-g ~7~~jVli& . 
in~~JM~ I: ~;:(!;fb~' "M ). ':rhe QOIIllllitte4 ,~d,tlutt: t~r~ •• M- nq1t¥0~',. J~lfr-., 
or any other category wlrldl;.,cQul~' &~ed. '~I.(~V,f.!I~D.r. }?'.;i,~~~J~>~~ii~~ 
the services of the bank as a result of which there IS llo prOVISIon for reser~ 
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fttlon orpoata for Sckeduled Castes and Scheduled Tribel trom Clerical 
Cadre (Group'C') to Group 'B' and from Group 'B' to the lowest 1lID, 
ill Group "A' as stipulated in the orders of the Ministry of Home Affairs. 
The Committee are surprised to know that the Banking Division of the Mini-
stry of FinaDCC has not examined the question that there are no Group "B' 
posta in banking industry and that the absence of Group 'B' posts in the 
banks is one of the RaSOns for low representation of Scheduled Castes and 
Scheduled Tribes in the officers cadre. 

REPLY OF GOVERNMENT 

No comments. 

[Ministry of Finance (Department of Economic Affairs-Dantin. Dm. 
lion) O. M. No. 5/9/83· SCI' dated 15/10/83] 

BeeoIaIaeadadoll S. No. 24 (Para No. 2.13) 

UDder the promotion policy followed by the Bank, officers in Junior 
Management Grade Scale - I (Rs. 700-1800) who have completed a mini--
mum of 7 years service as on 31st December of the previous year, become 
cliJibJc for consideration for promotion to the next higher grade, te. 
Middle Manasement Grade Scale. II ( Rs. 1200(2000). For promotion from 
ScaIo II to Scale-In (RI. 1800 - 2250), a minimum of 5 years in Scale-n 
or 10 yean service as an officer has been prescribed a. the eligibility crite-
rion. For promotion from Scale - III to Scale - IV (RI. 2000-24(0), a 
minimum of S years in Scale In or 1 S yean service as an officer has been 
prescribed. Reservation for Les and STs has been provided for appoint-
ment or promotion to Scale - I only but there is no reservation for promo-
tiOD beyond Scale-I. 

REPLY OF GOVE1lNMENT 

No comments. 

(Ministry of Finance (Department of Economic Affairs-Banking Divisi. 
on) O.M.No. 5/9/83 - SCI' dated 15.10.83] 

RecoJDJDeDClatfoa. S. No. 25 (Para No. 2.84) 

Under the orders by the Governnifnt of India (0. M. No. 1/9/69. Esu. 
(SCI') dated 26.3.1970 and O. M. No. 1/10-74- Bstt. (SCI') da~ 23.12.1974) 
in promotions by selection to posts within Group A (Class I) which 
carry an ultimate salary of Rs. 2250/- per month, there is no reservation, 
bue the Schc:duled Castes and Scheduled Tribes officers who are seniorcnough 
In the Zone of consider8tion for promotion so as to be within the Dumber of 
vacancies for which the salect list has to be drawn up, are included in that 
tilt provic:led the7 are not considered dt for promotion. 
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REPL OF GOVERNMENt 
No comments. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M.No. 5/9/83 - SCT dated 15.10.83 ) 

RecommeDdatioD S. No 29 (Para No. 2.88) 
-

The Committee regret to note that out of 90 sweepers recruited duriDl 
the year 1981, only 8 belonged to Scheduled Caste and 2 to Scheduled Tribe. 
The Committee desire that the Bank should ·go into the question as to why 
sufficient number of candidates belonging to Scheduled Caste and Scheduled 
Tribe are not available even for the posts of sweepers. The should also stream-
line the procedure for recruitment of sweepers so as toincreasc the intake of 
Scheduled Castes and Scheduled Tribes among them. 

The Committee need hardly stress that those who are appointed as swee-
pers must perform the duties of a sweeper. 

REPLY OF GOVERNMENT 

The Banks has issued instructions to Regional Offices to ensure that 
sufficient number of candidates belonging to Scheduled Caste and Scheduled 
Tribe are appointed as part-time sweepers. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83J. 

RecommendatioD S. No. 31 (Para No. 3.21) 

The Committee note that as on 30th April, ]982, percentage of Scheduled 
Castes and Scheduled Tribes in the services of Syndicate Bank was 6.4 and 1.23 
respecthely in the officers cadre, 11.83 and 3.4 in clerical cadre and 24.39 
and 5.75 in sub-ordinate staff cadre. This shows that there is still a consi-
derable leeway to be made before the representation of Scheduled Castes and 
Scheduled Tribes in services of the bank reaches the desired level. The 
Committee recommend that the bank should draw up a time bound programme 
to clear the backlog in vacancies reserved for Scheduled Castes and Scheduled· 
Tribes through special recruitment examination. 

REPLY OF GOVERNMENT 

Syndicate Bank has noted the recommendation. 
{Ministry of Finance (Department of Economic Affairs-Banking Division) 

O.M. No. 5/9/&3-SCT dated 15.10.83] .. 

COl\'tMENTS OF THE COMMITTEE 

The Committee may be apprised·· of the action takell by the bank to clear 



the backlog in representation' of Scheduled Castes/Scheduled Tribes in the ser-
vices of the bank. 

ReoommendatioD S. No. 31 (Para No. 3.22) 

The Committee have been informed that 17 cases (officers-3 cases, 
clerks-13 cases and sub-ordinate staff-l case) had beed brought to the notice 
of the bank during the years 1980, 1981 and 1982 in which the employees had 
allegedly produced, false caste certificates. Under the existing procedure, 
when any complaint regarding production of a false caste certificate was recei-
ved, the certificate was sent to the authority who had issued it. After coJlecting 
the evidence, charge sheet was issued and inquiry was held. Generally, such 
inquiries took about 1 i to 2 years. The inquiry in respect of cases which had 
come to notice in 1980 have not yet been completed. 

REPLY OF GOVERNMENT 

No comments. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated IS.10.83] 

Recomme .... tion S. No. 34 (para No. 3.27) 

With a view to increasing the chances of success of the Scheduled Caste 
and Scheduled Tribe candidates aspiring for a career in the banking sector, it 
is necessary that per-recruitment training is given to them in the techniques 
of objective type tests being conducted by the Banking Service Recruitment 
Boards. In the past United Commercial Bank had arranged training of SCjST 
candidates in banking transactions for a period of two months with a stipend 
of Rs. 250/ per month as an experimental measure. The Punjab National 
Bank is thinking of giving pre-recruitment training t~ Scheduled Caste/Schedu-
led Tribe candidates at their six regional training centres with a stipend and free 
boarding and lodging facilities. The Committee have been informed that the 
Syndicate Bank is at present associating itself in the pre-recruitment traini~g 
organised by Government Department at Bangalore and Trivandrum. 

REPLY OF GOVERNMENT 
No comments. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 519/83 - SCT dated IS.10.83] 

RecommendadoD S. No. 36 (Para No. 3.33) 
The Committee have been informed that Scheduled Caste/Scheduled Tdbe 

officers are provided with more opportunities for Institutional Training and for 
attending seminars/conferences to improve their chances for selection to higher 
grades. In their O.M.~9. 1/9f69-Est. (SCT) dated 15.1J.l971 the Department of 

• Personnel have IB:id dd""i*stn:ctions regarding the arrangements fQf training Qf 
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Class I officers belonging to Scheduled Castes and Scheduled Tribes. The 
Committee desire that tbe Syndicate Bank should act according to these instruc-
tions so that the Scheduled Caste/Scheduled Tribe officers acquire the requisite 
proficiency and give a good account of themselves. 

REPLY OF GOVERNMENT 

The recommendation has been noted by Syndicate Bank. 
• [Ministry· of Finance (Department of Economic Affairs-Banking Division) 

O.M. No. 5/9/83. SCT dated 15.10.83] 

RecommendatioD S. No. 37 (Para No. 3.34) 
The Committee regret to point out that during the year 1981 and 1982, 

as against 334 and 349 general category officers nominated for seminars/sympo-
sis/confereBces. The number of Scheduled Castes/Scheduled Tribes officers was 
1 and 3 only. It is obvious the bank has not taken interest in nominating Sche-
duled Caste/Scheduled Tribe Officers for such courses. The Committee recom-
mend that more ScheduledCaste/Scheduled Tribe officers should be sponsored 
for sucb training courses. 

REPLY OF GOVERNMENT 

The recommendation has been noted by the Syndicate Bank. 
[Ministry of Finance (Department of Economic Affairs-Banking Division) 

O.M. No. 5j9/83-SCT dated 15.10.83] 
Recommendation S. No. 38 (Para No. 4.17) 

At present recruitment to officer cadre and the clerical cadre in banks is 
being done by Banking Service Recruitment Boards. Eacb Banking Services 
Recruitment Board make recruitment to the officers cadre of its participating 
bank on all India basis while a specific geographical jurisdiction is assigned to 
each Board for making recruitment to the clerical cadre of all the nationalised 
banks within that area. 

REPLY OF GOVERNMENT 
No comments. 

[Ministry of Finance (Department of Economic AtTairs-Bankind Division) 
O.M. No, 5/9/83-SCT dated 15.10.83] 

RecommeadatioD S. No. 39 (Para No. 4.18) 

Originally, the intention was to have a Banking Service Commission for 
recruitment to various posts in the service of the Banks. Accordingly. Banking 
Service Commission Act. 1975 was enacted by Parliament. This act was 
repealed by the Banking Service Commission (Repeal) Act, 1977 as the Govern-
ment decided to do away with the single centralised banking commission and 
establish regional recruitment boards for the purpose. 
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REPLY OF GOVERNMENT 
. No Comments. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5J9J83-SCT dated 15.10.831 

Recommendation S. No. 41 (Para No. 4.20) 

The Committee find that in a large number of cases, Scheduled Caa.te/ 
Scheduled Tribe candidates who were offered appointments. did not join the 
service. This could be partly due to non-receipt of offer~ of appointment by the 
candidates or the time lag between the date of examination and the offer of 
appointment. The Committee recommend that offers of appointment should 
invariably be sent to the candidates by registered post.' The time lag between 
the date of examination and sending of offer of appointment should also be 
reduced to the minimum. 

REPLY OF GOVERNMENT 

The recommendation has been noted. The public sector banks and the 
Banking Service Recruitment Boards have been advised suitably. 

'[Ministry of Finanee (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5/9/83-SCT dated 15.10.83] 

RecommeudatioD S. No. 42 (Para No. 4.33) 

The Committee regret to note that no representative of Scheduled Castel 
Scheduled Tribe has so far been included in the promotion Committee consti-
tuted by the Syndicate Bank for promotion from clerical to officer cadre. 
They are not satisfied with the explanation given that in earlier years, the num-
bet of Scheduled Caste/Scheduled Tribe eandidates qualifying in written test 
with relaxed standard was less than the number vacancies reserved for them 
and hence all of them were promoted if they were otherwise eiigibJe as per 
promotion policy. The Committee have now been informed that 'in future 
promotions, a Scheduled Caste/Scheduled Tribe member will be included in the 
Promotion Committee as per Govt. guidelines'. As the Syndicate Bank does 
not have an otlk:er belonging to Scheduled Caste/Scheduled Tribe of appro-
riate scale. the Banking Service Recruitment Board, Bangalore has been reques-
ted to suggest the names of suitable members. The Committee expect that there 
will not be violation of the instructions in this regard and the association of a 
Sehe4u1ed Caste/Scheduled Tribe person in the Promotion Committee will 
iBve.riably be ensured. 

REPLY OF GOVERNMENT 

S)lIldioateBut baa noted the observation of the Committee for comp-
liance. 
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{Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/S3-Scr dated 15.10.S3. 

Recommendation S. No. 43 (Para No. 4.34) 

The Committee find that for posts in the sob-staft' cadre (class IV posts) 
for which recruitments are made by the Regional Offices of the Bank, no instruc-
tions had been issued by the Bank to include a Scheduled Caste /Scheduled 
Tribe Officer in the .Selection Committee. The practice ron owed is that the 
candidates sponsored by the Employment Exchange/Zilla/Rajya Sainik Boards 
are interviewed by twoOfficers and panels are prepared district-wise. The appoint-
ment are made by the assistant General Manager. The Committee recommend 
that a representative of the Scheduled Castes/Scheduled Tribes should invariably 
be included in the Selection Committee and desire that instructions to that 
effect should be communicated to the Regional Offices. 

REPLY OF GOVERNMENT 

The recommendation has been noted by Syndicate Bank for eompliance. 
[Ministry of Finance (Department of Economic Affairs-Banking Divi-

sion) O.M. No. 5/9/83-SCT dated 15.10.83] 

RecollUDendation S. No. 44 (Para No. 4.40) 

The Committee regret to note that a large number of vacancies reserved 
for Scheculed Castes and Scheduled Tribes are being dereserved in the Bank 
every year. As many as 2652 vacancies were dereserved during the year 1979-SI 
which amounts to depriving Scheduled Caste/Scheduled Tribe persons of their 
due share in appointments and promotions. 

RPELY OF GOVERNMENT 

It may be clarified that dereservation is different from lapsing. The process 
of tie reservation is envisaged by Ministry of Home with a view to ensure that the 
vacancies are not kept unfilled for a loog time. The vacancies so dereserved 
are simultaneously carried forward. The bank places indents with BSRB after 
careful determination of the number of vacancies to be reserved for Scheduled 
Caste and Scheduled Tribe, taking in to account the backlog and the current 
reservations. The bank has not dereserved 2652 vacancies in any year. The 
unfilled reserved vacancies for Scheduled Caste/Scheduled Tribe are carried 
forward for 3 years and appointment of Scheduled Caste/Scheduled Tribe is 
adjusted towards the oldest vacancy. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83] 

RecoDHlleDdatioD S. No. 45 (para No. 4.41) 

The Committee are unable to believe that Scheduled Caste/Scheduled 
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Tribe candidates are not available to fill the reserved seats in the banks in 
clerical cadre through direct recruitment examinations. They are firmly of the 
opinion that the Banking Service Recruitment Boards should be able to select 
suffiicient number of Scheduled Caste/Scheduled Tribe candidates to fill the 
reserve seats in the services of the bank and there should be no occasion to 
dereserve reserved vacancies in the clerical cadre. Likewise. there should be no 
dereservation in the suJ>..staff cadre. Even in the officers cadre, the Recruitment 
Boards should endeavour to select adequate number of candidates so that th e 
need for dereservation does not ordinarily arise. 

REPLY OF GOVERNMENT 

Banks and Banking Service Recruitment Boards have been advised to 
take all possible steps to avoid possibilities of de-reservation. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83] 

Recommendation S. No. 46 (Para No. 4.51) 

The Committee note that a register is maintained in the Head Office of 
the Syndicate Bank: where in all complaints received from employees including 
Scheduled Caste/Scheduled Tribe employees are entered. However, instruc-
tions have now been issued for maintaining separate register for noting down 
complaints/ grievances of Scheduled Caste/Scheduled Tribe employees. The 
Committee recommend that action taken on the complaints should also be 
indicated in the register. 

REPLY OF GOVERNMENT 

The Bank has issued instructions to Regional Offices for maintenanee 
of complaints register at. Regions. indicating the action taken on each comp-
laint. The Bank is maintaining a complaints register at Head Offiice. The Liaison 
Officers are advised to inspect the same periodically. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M- No. 5/9/83-SCT dated 15.10.83.] 

Recommendatioa S. No. 47 (Para No. 4.52) 

The Committee note that the Liaison Officer of the Syndicate Bank held 
a discussion with the representatives of the Syndicate Bank Scheduled Caste 
and Scheduled Tribe Employees Welfare Association regarding certain grievances 
of the bank employees. No minutes of the discussion were recorded. The 
Committee suggest that to avoid any misunderstanding or controversy at a 
letter stage a brief resume of the points discussed and the decision, if any, 
reached thereon should be maintained by the Liaison Officer. 
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REPLY OF GOVERNMENT 

A record of the points discu!.sed at the meetings between Liaison Officer 
and the representatives of the Sch;duled Castes and Scheduled Tribes employees 
is maintained. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. S/9j83-SCT dated 15.10.83.] 

Recommendation. S. No. 50. (Para No. 5.11) 
The Committee was unhappy to note that the rosters in Syndicate Bank 

are being maintained with effect from lst January, 1975, although the orders 
relating to reservation in respect of direct recruitment to all cadres were adopted 
by the Bank from 19th July, 1969. The Committee fail to understand boy< the 
bahk gave effect to the prescribed reservations during 1969-74 without main-
taining a model roster of 40 or 100 points as required under the Govt. orders 
for showing reserved and unreserved points. The representative of the Ministry 
of Finance has taken the plea that Government have no authority to check 
the rosters. The Committee are unable to accept this contention of Ministry 
of Finance. The Committee feel surprised that the Banking Division did not 
even know that Synjicate Bank had not maintained the rosters during the 
period 1969 to 1974. The Committee suggest that besides the Liaison Officer 
in the bank. a senior officer of the Banking Division should also inspect the 
rosters maintained at the banks offices periodically. The Committee need hardly 
stress that roster is the only mechanism to keep a watch on the implementation 
of the policy of reservation. The Committee recommend that the bank should 
maintain the rosters properly and these should be checked periodically and 
discrepancies, if any, should be rectified immediately so that there is no mistake 
in calculating the reserved vacancies. 

REPLY OF GOVERNMENT 

The Syndicate Bank had introduced reservation for SC/ST in the direct 
recruitment immediately after nationalisation anj the reserved vacancies were 
worked out at the percentages prescribed by the Government. However. the 
Bank started maintaining prescribed rosters also w.e.f. I.l.7S. The rosters are 
intended to be an· aid to determine the vacancies reserved for SCjST is worked 
out at the prescribed percentage for the interest of SC/ST are not jeopardised. 
Syndicate Bank has appointed a Liaison Officer in terms of Government Guide-
lines whose duty it is to inspect the rosters maintained in the Bank. Syndicate 
Bank has noted the recommendation of the Committee for compliance. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) O.M. No. S/9j83-SCT dated 15.10.83] 

. RecommendatioD, S. No. 51 (Para No. S.U) 

The Committee are surprised to note that certain Regional Offices bave 
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not yet started maintaining the Rosters for lIub-staJr although recruitment to 
this cadre takes place in Regional Offices. The Committee stress that the 
rosters should be maintained in all Regional Offices without any further delay. 

REPLY OF GOVERN1\fENT 

The recommendation of the Committee has been noted by Syndicate Bank 
for compliance. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. S/9j83-SCT dated 15.10.83.] 

Recommendation, S. No. S3 (Para No. S.17) 

The Ministry of Home Affairs brings out a Brochure on Reservations for 
Scheduled Castes and Scheduled Tribes in services under the Central Govern-
ment. The Ministry of Railways (Railway Board) and the Ministry of Finance 
(Bureau of Public Enterprises) have also brought out separate brochures regard-
ing Reservation in Railway Services and posts/services under the Public 
Enterprises, respectivel y. 

REP).Y OF GOVERNMENT 

No comments. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi. 
sion) O.M. No. Sj9j83-SCT dated 15.10.83] 

Recommendadon, S. No. SS (Para No. S.13) 

The Committee note that the Syndicate Bank has been sending half-yearly 
and yearly statements to the Banking Division regardin't filling of vacancies 
reserved for Scheduled Castes and Scheduled Tribes through recruitment and 
promotion. The Committee desire that the Banking Division should make 
a thorough and analytical study of these statements and point out the shortfalls 
and deficiency, if any, to the bank. The Syndicate Bank should take prompt 
and effective measures to remove the deficiencies. 

REPLY OF GOVERNMENT 

The recommendation is noted for compliance. 

[Ministry of Finance (Department of EI.:onomic Affairs-Banking Divi-
sion) O.M. No. 5/9/83-SCT dated 15.10.83] 

RecOOlllleodatioD, S. No. 56 (Para No. S.24) 

The Committee find that the Syndicate Bank is not including regularly in 
its Annual Reports data regarding the number of Scheduled Castes and 
Scheduled Tribes in their services as against the total staff strength in various 
cadres and the number of Scheduled Caste/Scheduled Tribe persons appointed! 
promoted during the year. The Committee recommend that such data should 
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be given in the Annual Reports of the Banks on the .lines of the instructions 
already issued by the Ministry of Home Affairs (Department of Personnel) in 
this regard. 

REPLY OF GOVERNMENT 

The Syndica~e Bank has taken steps to ensure that data pertaining to 
appointment/promotion of Scheduled Caste/Scheduled Tribe candidates are 
unfailingly mentioned in Annual Reports in future. The recommendation has 
also been conveyed to aU public sector banks for similar action. 

[Ministry of Finance (Department of Economic Affairs- Banking Division) 
O.M. No. 5j9j83-SCT dated 15.10.83] 

RecommendatioD. S. No. 57 (Para 5.32) 

The Committee note that Syndicate Bank is providing housing facilities 
only to certain categories of officers in order to enable them to reside within a 
reasonable distance from the Branch/Office, having regard to the security and 
usiness exigencies. The bank is also providing housing facility to non-Jocal offi-. 
cers in some cities. No distim:tion is made between Scheduled Caste/Scheduled 
Tribe officers and others in providing this facility. 

REPLY OF GOVERNMENT 
No comments. 

[Ministry of Finance (Department of Economic Affairs- Banking DivisiQD) 
O.M. No. 5/9/83-SCT dated 15.10.83] 

RecolllDleodatioa, S. No. 58 (Para No. 5.33) 

The Committee recommend that housing loans- should be provided to 
Scheduled Caste/Scheduled tribe employees in larger number lO enable them to 
built their own houses. This will go a long way in improving their social status. 

REPLY OF GOVERNMENT 

Under the Employees Housing Loan Scheme of the Syndicate Bank, 
housing loans are granted to all the employees who have completed 5 years of 
service in the Bank. including SCjST employees to build their own houses. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
. O.M. No. 5/9/83-SCT dated 15.10.83]. 

RecommendatioD, S. No. 59 (Para No. 6.7) 

In para 2.6 of their Fourteenth Report (Seventh Lok Sabba-d980-81). 
the Committee had recommended that Special Cells should be constituted both 
in the Ministry of Finance (Department . of Economic Affairs - Banking 
Division) and tbe Reserve Bank of India to deal with all matters relating to the 
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credit requirements of Scheduled Castes/Scheduled Tribes. The recommenda-
tionhas been accepted in principle so for as the Banking Division is concerned. 
The Committee have been informed that steps are being taken to create a Cell 
in the Banking Division which will monitor the flow of credit to Scheduled 
Castes/Scheduled Tribes. 

REPLY OF GOVERNMENT 
No comments. 

(Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT-dated 15.10.83]. 

Recommendation, S. No. 60 (para No. 6.8) 

In para 1.10 of their Twenty-sixth Report (Seventh Lok Sabha) 1982-83, 
the Committee had reiterated their earlier recommendation that a separate Cell 
should be ~ated in the Reserve Bank of India to monitor specifically the 
performance of the Banks in providing credit to Scheduled Castes/Scheduled 
Tribes. So for, however, a separate Cell has not been created, although steps 
are stated to have been taken for the creation of the Cell. . 

REPLY OF GOVERNMENT 

The Reserve Bank of India has reportd that steps have already been taken 
to create a separate Cell in the Rural Planning and credit Department of the 
Bank for effective monitoring of Credit flow to Scheduled Caste and Scheduled 
Tribe. The eeu will start functioning as soon as the staff sanctioned for the 
purpose are posted to the Department. 

[Ministry of Finance (Department of Economic AffairS-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83] 

Recommeodatioa, S. No. 61 (Para No. 6.10) 

The Committee again reiterate their earlier recommendation for creation 
of a separate cell in the Reserve Bank of India for monitoring the flow of credit 
to Scheduled Castes and Scheduled Tribes by the banks. 

REPLY OF GOVERNMENT 

Reply unjer recommendation No. 60 (Para 6.8) may please be seen. 
[Ministry of Finance (Department of Economic Affairs-Banking DiVision) 

O.M. No. 5/9/83-SCT dated 15.10.83]. 

RecolBlBeaclatJoa. S. No. 67 (Para No. 6.45) 

The Syndicate Bank has given advances to Scheduled Caste/Scheduled 
Tribe Development Corporations and Co-operative Housing Societies/Boards 
for Wible schemes formulated by them for Scheduled Castes/Scheduled Tribes 
and other weaker sections. The scheme of giving such indirect advances 
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stipulates that the State Government concerned will provide necessary 
guarantee for the amounts advanced by the Bank. The Committee have ~en 
informed that the Bank Rs. 59.69 lakhs to the Andhra Pradesh Seheduled 
Castes Corporation under DRI Scheme for sinking community wells. However, 
the guarantee from the State Government had not been furnished to the Bank. 

REPLY OF GOVERNMENT 

The Bank had sanctioned an advance of Rs. 57.69 lakhs to the Andhra 
Pradesh Scheduled Castes Development Corporation under DRI Scheme in 
principle and requested for Government guarantee as stipulated in the DRI 
Scheme. However, the Corportion have not come forward to avail the loan so 
far. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/85-SCT dated 18.10.83]. , 

RecommendatiOD, S. No. 70 (Para No.6. 73) 

Registers for entering loan applications are being maintain by branches 
of the Syndicate Bank since 1979. In October, 1982, the branches have been 
asked to indicate the number of applications received from Scheduled Castes 
and Scheduled Tribes. For this purpose a . new column has been prescribed 
in the application form as to whether the applicant belongs to Scheduled 
Caste or Tribe. The Committee desire that the bank should ensure that regist-
ers indicating loan applications received from Scheduled Castes/Tribes are 
maintained in all the branches. In cases where the Joan applications are 
rejected the grounds of the rejection should also be entered in the Reg~ter. 

DPLY OF GOVERNMENT 

The' bank has issued instructions to all the branches to maintain 
registers for entering Joan applications received by them. The applications 
received from SCjST beneficiaries are indicateq in the same register specifically 
in the appropriate column. The bank is issuing necessary instructions as 
per the recommendation of the Committee to indicate the reasons for rejec-
tions in the said register. -

[Ministry of Finance (Department of Economic-Mairs-Banking Divi-
sion) O. M. No. 5/9/83-SCT dated 15.10.83] 

RecommenclatioD, S. No. 71 (Para No. 6.74) 

Complaints are often received that bank officers insist on security even 
in respect of loans upto Rs. 5,000/-. According to instructions, Banks' 
should not demand any security for loans upto Rs. 5,000/- and hypothe-
cation of assets to be created by' the loan should suffice. The very asking 
of the security has the effect of putting off the applicants and throwing them 
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back at the mercy of money lenders. The Committee desire that the bank 
should ensure that the instructions I!>sued by the Reserve Bank of India 
in this regard are followed in letter and spirit by all its branches. 

REPLY OF GOVERNMENT 

The syndicate Bank has advised all its field level agencies that in case 
of loans to weaker sections of the community, including sCjsr borrowers 
of amounts not exc~ding Rs. 5,000/- and where a moveable asset is created 
out of the loan amount, security will comprise only the hypothecation of 
moveable asset so created. No other collateral security or third party· guar-
antee will be taken. 

Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O. M. No. 5/9/83-SCT dated 15.10.83] 

Recommendation. S. No. 72 (Para No.6. 75) 

Inspite of clear instructions that loan applications should be disposed 
of within the stipulated time, in many cases enormous delays ocCur in the 
processing of apphcations. Sometimes, the Branch Officer neither rejects the 
application nor sanctions it. Even when the application is sanctioned, delay 
oecurs in making payment. This leads to frustration among the applicants 
particularly those belonging to Scheduled Castes/Tribes. The Committee 
recommend that the Syndicate Bank should issue fresh instructions to aU its 
Branches indicating the procedure to be followed for sanctiOning loans and 
fix a time-limit within which such loan applications should be disposed of 
and payment made to the beneficiaries. The conunittee need hardly stress 
that inordinate delays in the sanctioning and. giving of loans can defeat the 
purpose of assisting Scheduled Caste/Tribe families to cross the poverty line. 

REPLY OF GOVERNMENT 

The Syndicate Bank has reiterated its instructions issued on 8.10.1982 
that the loan applications of Scheduled Caste/Scheduled Tribe should be dispo-
sed of withlD a maximum period of 4 months from the date of their receipt. 
vide its circular letter dated 17.9.83, as desired by the Committee. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83.SCT dated 1~.1O.83J 

RlCOIIUIleIICIatloa. S. No. 77 (Para No. 7.25) 

~rdin g to tbeguidelines issued by the Reserve Bank. all small 
scale in<l,ustrics with, credit limits upto and inclusive of Rs. 25,000/- should 
be treated as "Weaker Sections" in the priority sector. Advances to such 
weaker sections shonld constitw.e 12.5 percent of the total advances t~ Sman 
Scale Industries by 1985. The Committee have been informed that the 
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Syndicate Bank has advanced Rs. 11.69 croresin the year 1982 to "Weaker 
Sections" out of which the share of Scheduled Caste/Scheduled Tribe borro-
wers was Rs. 71 lakhs which constitutes only 6 per cent of the total ad. 
vances to "Weaker sectitons" is small scale industries sector. 

REPLY OF GOVERNMENT 

No. comments 

[Ministry of Finance (department of Economic Affairs-Banking Divi 
sian) O.M.No. 5/9/83 - SCT dated 15.10.83] 



CHAPTER HI 

RECOMMENDATIONSjOBSERV ATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN . VIEW OF 

THE GOVERNMENT REPLIES 

Recommendation, S. No.3 (para No. 1.16) 

The Committee have been informed that the Board of Directors held 3 
meetings during the last 3 years, viz., on 128.1980, 14.7.1982, and 8.11.1982, 
in which the progress regarding the implementation of. reservation orders in 
respect of Scheduled Castes/Scheduled Tribes was reviewed. The Committee 
recommend that such reviews should be conducted more frequently in order 
to keep a watch over the implementation of the reservation orders. 

REPLY OF GOVERNMENT 

The Board of Directors of Syndicate Bank reviews the implementation 
of reservation orders in respect of Scheduled Castes and Scheduled Tribes 
in reservations and monitors the progress in recruitment and promotion of 
Scheduled Castes and Scheduled Tribes every half-year. The following table 
indicates the details : . 

Progre&9 doring Reviewed by 
the period Board OD 

1.7.80 to 31.12.81 14.7.1982 
1.1.82 to 30.6.82 8.11.1982 
1.7.82 to 31.12.82 20.4.1983 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M.NO. 5/9/83 - SCT dated 15.10.831 

RecommendatioD, S. No.4 (Para No. 1.37) 

The Committee note that the Ministry of Finance (Banking Division) 
are considering a proposal to strengthen their Scheduled Caste/Scheduled 
Tribe Cell. The Committee recommend that a decision in this regard should 
be taken without any loss of time so that this Cell can playa prominent role 
in dealing with matters relating to reservation' in services of public sOetor 
banks and other welfare measures for the Scheduled Caste/Scheduled T rib 
employees. The Committee feel that at present the Cell is simply performing 
data collecting function while its main purpose should be to monitor the imple-
mentation of reservation orders in an effective manner. 

32 
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R&PLY OF GOVERNMENT 

In accordance with the Government guidelines each public sector bank 
has appointed a Liaison Officer for monitoring the implementation of the 
policy of reservation in the bank. The Scheduled Caste/Scheduled Tribe Cell 
in the Banking Division of Departm~nt of Economic Affairs oversees and mon-
itors the perfomance of 28· public sector banks in this regard through reports 
received from them. The shortfall in the recruitment of SCfST and other 
issues relating to reservation are discussed with the . Liaison Officers of 

the banks and remedial measures are suggested and are foHowed up. Tbe 
attention of the banks are also focussed on various ',important aspects of reser-
vation policy througb letters and circulars issued from time to time. 

The representations received from SC/ST employees are also examined 
in consulation with the banks and necessary advice/guideline is issued to banks 
wherever necessary. However, efforts are also being made to strengthen the 
SC/ST Cell. . 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5/9/83 - SCT dated 15.10.831 

COMMENTS OF THE COMMITTEE 

The Committee desire that the Scheduled Caste/Scheduled Tribe Cell 
in the Banking Division should be srrengtehened without any delay. 

RecommendatioD, S. No. 28 (Para No. 2.87) 

No promotion test was beld in the year 1981. In the written test held 
in the year 1982 for promotion from clerical to officers cadre, 300clerks 
were promoted out of which 20 belonged to Scheduled Castes and 3 to Sche-
duled Tribes. The percentage of Scheduled Caste/Scheduled Tribes promoted 
thus works out to 7.7% as against the normal reserved quota of 22i% 
(15% for Scheduled Castes and 7t% for Scheduled Tribes). The Committee 
do not feel happy that adequate number or Scheduled Castes and Schedu-
led TribeS candidates could not be appointed to fill up the reserved quota 
from the 1982 test. 

REPLY OF ~GOVERNMENT 

The bank conducted a special promotion Test exclusively for Scheduled 
Castes and Scheduled Tribes in April 1983 with a view to clearing the backlog 
and 48 Scheduled Caste and 87 Scheduled Tribe cancidates have been promo-
ted.The bank had extended a relaxation of 10% in the qualifying standard 
for.Scheduled Caste/Scheduled Tribe candidates. 

[Ministry of Finance. (Department of Economic Affairs-Banking Divi-
sion) O.M. No.5/9/83-SCT dated 15.10.83 



ReeommeadadoD, S. No. 30 (Para No. 3.10) 

The recruitment of staff in the officers an-1 clerical cadre for the nationali-
sed banks was entrusted to Banking Recruitment Boards w. e. f. 1st January, 
1979. The Committee have been informed that the Syndicate Bank 'had reque-
sted the Banking Service Recruitment Board, Bangalore in early. 1979. to hold 
a special recruitment for Scheduled Castes and Scheduled Tribes but the Board 
did not hold special recruitment as it hoped to provide sufficient number of 
Scbeduled Caste and Scheduled Tribe candidates through normal examination. 
The backlog in the representation of these communities in the services of the 
bank has continued aU these years as the Recruitment Board could not provide 
sufficient number of Scheduled Caste and Scheduled Tribe candidates through 
normal examinations. The COqlmittee express their unhappiness at the attitude 
of the Banking Service Recruitment Board, Bangalore in not holding a special 
recruitment test for Schedulej Casts and Scheduled Tribes, as requested by the 
Syndicate Bank. The Committee desire that the Ministry of Finance (Banking 
Division) should take steps to change the personnel of the Board and also ensure 
that a spec;al recruitment examination is held to clear the backlog. 

REPLY OF GOVERNMENT 

The matter was taken up with the Chairman, Banking Service Recruitment 
Board. It seems there was some communication gap between the Bank and the 
Banking Service Recruitment Bo::rd. Clarification is being sougbt from the 
Bank. However, Banking Service Recruitment Board. Bangalore did hold a 
special recruitment test for Scheduled Caste/Scheduled Tribe in August 1983. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O. M. No. 5/9/83-SCT dated 15.10.83] 

COMMENTS OF THE COMMITTEE 

The Committee expect that the Banking Service Recruitment Boards will 
bold special recruitment tests fOr Scheduled Castes and Scheduled Tribes when· 
ever they are not able to provide sufficient number of candidates belonging to 
these communities thr9ugb tbe general examination. 

Recommendatioa, S. No. 63 (Para No. 6.17) 

Under D.R.I. Scheme family !ncome of a borrower from· all sources should 
not exceed Rs. 3000/- per annum in urban and semi-urban areas and Rs.2000j-
in rural areas. The Committee find tbat the word 'family' has not been defined. 
The representative of the Ministry of Finance has stated duriog evidence that 
the scope of 'family' has been kept loosely worded so that they can help really 
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deserving cases. The Committee feel that this position can also be used against 
the beneficiaries. The Committee therefore recommend that the term 'family' 
should be defined for the purpose of the Scheme. 

REPLY OF GOVERNMENT 

A Task Force, set up by the GOvernment is presently tevlCWlDg the DR.I 
Scheme. The Task Force will inter-alia. consider defining the term 'family' for 
the purpose of eligibility of loans under the DRI Scheme. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5/9/83-SCT dated 15.10.83] 

RecommeadatioD, S. No. 64 (Para No. 6.28) 

In para 3.21 of their Fourteenth Report (Seventh Lok Sabha). the Commi-
ttee had recomended that at kast 2 per cent of the aggregate advances of banks 
as at the end of the previous year should be fixed for lending ullder D. R. ,. 
Scheme and a minimum of 75% of the total advance under the DRI should go 
to the Scheduled Castes and Scheduled Tribes. The Committee had reiterated 
these recommendations in para 1.16 of their Twenty-sixth Report (Seventh Lok 
Sabha). The Committee desire that the Ministry of Finance should reconsider 
these recommendations and accept them in view of the social responsibility of 
banks towards weaker sections of the society. 

REPLY OF GOVERNMENT 

A Task Force, set up by the Government, is presently reviewing the DRI 
Scheme. The terms of reference of the Task Force are quite wide ranging and 
it may consider the question of quantum of funds under the Scheme and also 
the share of SC/ST. 

[Ministry of Finance (Department of Economic AffairS-Banking Division) 
O.M. No. S/9/83-Scr dated 15.10.83] 

COMMENTS OF THE COMMITTEE 

The views of the Committee should be brought to the notice of the Task 
Force. 

Recommendadon, S. No. 76 (para No. 7.14) 

The Committee note that banks are maintaining the figures of outstandin 
advances and number of actual disbursals during a certain period. Figures of 
outstandings do not indicate the actual a!::ount advanced as the outstanding wiI1'~ 
increase on account of default in repayment. The <;ommittee are of the view, 
that in order to assess the How of crtdit to Scheduled Castes and Scheduled 
Tribes, banks should keep the figures of disbursals made and necessary instruc-
tions in this regard should be issued to them. 
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REPLY OF GOVERNMENT 

Consequent on the modifications made in the definitions of some of the 
components of the priority sector advances, the widening of the concept of 
'Weaker Sections', etc. on the basis of the recommendations of the Working 
Group on New ~O-Point Programme, Reserve Bank of India have advised the 
banks in June 1983 to furnish a special Return III on disbursement data on an 
yearly basis commencing from the year ended June 1983. This return will 
indicate disbursal of advances of banks to priority sector/weaker sections in 
priority sector including the Scheduled Caste and Scheduled Tribe borrowers. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83 -SCT dated 15.10.83] 

COMMENTS OF THE COMMI'ITEE 

The Committee expect that figures relating to disbursement of advanc:es 
to Scheduled Castes and Scheduled Tribes will be maintained separataly. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECl" OF WHICH 
REPLIES OF GOVERNMENT HA VB NOT BEEN ACCEPTED 

BY THE COMMITTEE AND WHICH REQUIRE 
REITERATION 

RecommendatioD S. No.1 (Para No. 1.14) 

The Committee have been informed that Government has taken a policy 
decision to have at least one Director belonging to Scheduled Caste/Scheduled 
Tribe in each of the Board of Directors of the nationalised banks. The Commi-
ttee note that in the present Board of Directors of the Syndicate Bank there is 
one Director belonging to Scheduled Caste. The Committee had, in an earlier 

Report, Sixth'Lot Sabha, 1978-79, para 23) relating to Central 
. India, pointed out that the nationalisation scheme laid down the 

from which the Directors should be appointed but there was no 
spec;mc category about Scheduled Castes/Tribes. The Committee had recom-
mended that "Scheduled Castes/Tribes" should be specified as a separate cate-

o gory by amending extent orders on the subject, if necessary. In reply. the 
Government had stated that whenever the Scheme would be taken up for revi-
sion, the recommendation of the Committee would be kept in view (Fourth 
Roport, Seventh Lok Sabha, 1980-81, para 5). 

REPLY OF GOVERNMENT 

Government has examined the position in detail and is of the view that 
the interests of the persons belonging to Scheduled Castes and Scheduled Tribes 
are amply safeguarded as the Government has been appointing at least one 
person belonging to Scheduled Castes/Scheduled Tribes on the Board of Direc-
tors of each of the nationalised banks as far as possible. Even at present per-
sons belonging to Scheduled Castes/Scheduled Tribes are already in position in 
18 out of 20 nationalised banks. Steps are being taken to appoint a person 
belonging to SCs/STs on the Boards of each of the remaining two nationalised 
banks. Government is not in favour of making an explicit provision in the 
Scheme for appointment of directors on the Boards of nationalised banks on the 
basis of any caste or religion. ' 

[Ministry of Finance (Department of Economic Affairs- Banking Division) 
O.M. No. 5/9 /83-SCT dated 15.10.83] 
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RecoDUIIeIIdadou S. No.:: (Para No. 1.IS) 

The Committee are of the view that the appointment of a person belong-
mgto SC/ST on the Board of Directors of nationalised Banks should not be 
left uncertain. It is not enough t«) take merely a policy decisioD. They there-
fore recommeDd that the DatioDalisation scheme should be suitabJy ameDded 
SOOIl so that peuon beloDging to SC{ST is invariably appointed on the Board 
of Directors, of a nationalised bank and interests of p'crsons belonging to these 
communities are amply sefeguarded. 

REPLY OF GOVERNMENT 

Government has examined the positioD in detaiJ and is of the view that the 
iJdeIeSlS of the persons belonging to Scheduled Castes and Scheduled Tribes 
are unply safeguarded as the GovernmeDt haa. beeD appoiDting at least one 
persanbelOngiDg to Schedu1cd Castes/Scheduled Tribes OD the Board of Direc-
tor'$ of each of the natioDalised banks as far as possible. E;ren present at presons 
belonging to Scheduled/Castes Tribes are already in position in 18 out of 2,0 na-
tionalised banks. Steps are being taken to appoint a person belonging t~aTS 
Oft the Board of each of the remainiDg two nationalised banks. Go..,' ~' .. Dt 
is not in favour of making aD explicit provision in the Scheme for appo_eDt 
of directon on the Boards of DatioDalised banks on the basis of any caste or 
religion. 

[MiDistry of Finance (Department of Economic Affairs-Banking Divi-
sioo)O.M. No. 4/9/83-Scr dated IS.10.83J 

COMMENTS OF THE COMMITI'EE 

Please see Chapter I, paras I.S and 1.6. 

RecounaeodatieB S. No. 8 (Para No. 1.41) 

In the Syndicate Bank, the AssistaDt General Manager (personnel) has 
been nominated as the Liaison Officer. It appears to the Committee that au 
officer of the Personnel Depart:ment bas beeD DomiDated as Liaison Officer for 
thcsake of adminiatrative convenience as his duties are related to reservatioDs, 
appointments, promotions etc. of Scheduled Caste and Scheduled Tribe emplo-
yees. The Committee, how.eyer~ feel that the Liaison Officer should not be from 
. the Personnel Department as the complaints of Scheduled €utes/Scheduled 
Tribe employees aeDeraJiy pertain to service matters which are dealt with in the 
PerlODDcl Department. Tlu:y. therefore, recommend that the LiaisoD Officer 
should be from outside the PersoDnel Department. 
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REPLY OF GOVERNMENT 

According to instructions issued by Ministry of Home Affairs. the Deputy 
Secretary in charge of administration in the Ministry/Department is to act as 
Liaison Officer in respect of matters relating to representations of Scheduled Cas-
teS/Scheduled Tribes in all establishments and services under the administrative 
control of the Ministry/Department. The intention is that a sufficiently senior 
Officer from the Personnel/Administration Department being a Liaison Officer 
could be advantageous in view of his familiarity with service matters including 
recruitment. promotion etc. Merely because the Liaison Officer is drawn from 
the Personnel Department does' not mean that he would be having a biased 
attitude towards representations received from SC/ST employees. However, the 
banks have been informed of the Committee's concern in this regard and advi-
sed to ensure that the chosen Liaison Officer should not have direct dealing 
with the matters relating to appointments, promotions etc. 

[Ministry of Finance (Department of Economic Affairs':""Bankmg Divi-
sion) O.M. No. S/9/83-SCT dated 15.10.83]. 

COMMENTS OF TIlE COMMITTEE 

Please see Chapter It para 1.9. 

Recommendation S. No. 10 (Para No. 2.28) 

The Committee are distressed to note that the orders of the Department of 
Personnel issued in 1972 (O.M. No. 27/2/71-Estt. (SCT) dated 27.11.1972 and 
No. 10/41f7 3-Estt, (SCT) dated 20.7.1974) regarding reservation in promotion 
were circulated by Banking Division to the nationalised banks in December 1977 
for implementation. The representation of the Ministry of Finance steated 
during evidence that the orders issued by the Department of Personnel on 
27.11.1972 were conveyed to the banks in September. 1973 for comments. The 
orders iSJUed on 20.7.74 were sent to the Reserve Bank of India in September 
1974 for comments. The comments received from the banks and the Reserve 
Bank of India were examined in the Ministry of Finanee and orders of 
the Department of Personnel were sent on 31st December, 1977 to all public 
sector banks for implementation. As there was inordinate delay in communi-
cating the orders regarding reservation promotion to the banks, Syndicate Bank 
could implement the orders only from June, 1978 with the result that SCjST 
employees were denied the benefits of reservation in promotion available 
under those orders. The Committee recommend that the Banking Division of 
Ministry of Finance should issue instructions to the banks for giving retrospective 
eJfect to these orders from the date of their issue by the Department of Per-
sonnel so that justice is done to the SCjST employees in the matter of filling 
promotional vacancies in all the banks. The Committee need hardly stress that 
bad these orders been commUDicatedin time to the nationalised banks the 



representation of SCs and STs in the officers cadre and other cadres. would have 
been"far more satisfactory. 

REPLY OF GOVERNMENT 

The recommendation regarding giving retrospective effect to reservation 
orders was examined in-consultation with the Ministry of Law. The view is that 
legally and constitutionally it is not permissible to give retrospective effect to the 
reservation orders of1972 and ]974 in the case of nationalised Banks. 

[Ministry of F~nance (Department of Economic Affairs-Banking Division) 
O.M. No. S/9/83~SCT dated IS.10.83]. 

COMMENTS OF THE CO~ 

Please see Chapter I, para 1.12. 

Recommeadation S. No. 27 (Para No. 28.6) 

The Committee have been informed that in the written test held in the year 
1980, for promotion from clerical cadre to officers cadre, the bank had announc-
ed that 310 clerks were to be promoted. In this test, 71 Scheduled Caste! 
Scheduled Tribe candidates qualified. Later, the Management decided to 
promote more clerks and a panel of about 180 clerks was ~ prepared. Not a 
single person out of these 180 persons belonged to Scheduled Caste or Scheduled 
Tribe. Finally, 483 persons which included 60 Scheduled Castes and 11 Sche-
duled. Tribl!s were promoted. The Committee fail to understand how the 
management, after announcing before written test that 310 clerks were to be 
promoted, could increase the number by 180 and that too when it was known 
that none of these 180 persons belonged to Scheduled Caste or Scheduled Tribe. 
The Committee learn that even the 71 Scheduled Caste/Scheduled Tribe condi-
dates who had qualified in the written test were placed at the bottom of the 
merit list list of 483 persons. The Committee are not, therefore, satisfied with 
the explanation given by the Chairman of the bank that the increase in the 
number of persons promoted was not with a view to deprive Scheduled Castel 
Sucheduled Tribe employees The Committee recommend that the result of the. 
examination should be confined only to 310 candidates as original1y announced 
and the selection list beyond 310 candidates should be scrapped. Appointment 
of Scheduled Caste/Scheduled Tribe candidates who qualified in ~he examination 
should be made according to the roster points. 

REPLY OF GOVERNMENT 

The promotion process was initiated to fill up 310 vacancies in officers' 
cadre. However, at the time of announcins the results, ail assessment of the 
existing and likely vacancies during the year was made taking into account the 
business plans and branch expansion. This study indicated· that the vacancies 
in the offiicers cadre are 487. Therefore. it was necessary for the bank to 
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promote 487 clerks/special Assistants to officers' cadre. All those Scheduled 
Caste/Scheduled Tribe candidates who had qualified after 10% relaxations in 
qualifying standards were promoted. However, the backlog was determined 
after taking into account the total promotions (483) and not the number of 
vacancies declared (310). Further the backlog has been cleared in respect of 
Shcheduled Caste and considerably reduced in respect of Scheduled Tribe after 
conducting a Special Promotion Test on 10.4.1983. 

The promotions had taken place in 1980 and it would be difficult at this 
stage to limit the number of promotions to 310 and revert 173 candidates who' 
have already been promoted. There is likety to be legal complications also if 
such a measure is taken. 

COMMENTS OF THE COMMITTEE 

Please see Chapter I, para 1.15 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83J 

Rec9mmendatlon S. No. 33 (Para No. 3.23) , 

The Committee consider that securing employment by production ofa 
false caste'certificate of being a Scheduled Caste or Scheduled Tnbe is a serious 
offence andt-such cases should be dealt with promptly and severely. They are of 
the view that if a prima facie case is established regarding production of a false 
caste certificate by an employee, the appropriate course would be to place the 
employee under suspension pending completion of formal inquiry. Further, 
effort should be made in completing such inquiry epxeditiously. In appropriate 
cases, criminal procee .Hogs should also be initiated under the relevant provisions 
of the Indian Penal Cocle. 

REPLY OF GOVERNMENT 

The observations of the Committee that inquiry in such cases should 
be completed expeditiously have been noted. In terms of the existing instrutioDB ", 
issued by Ministry of Home AffaIrs, if after appointment in any partiCUlar case 
the verification reveals that the candidate's claim was false his services may be 
terminated in accordance with the relevant rules/orders. 

[Ministry of Finance (Department of Eonomic Affairs - Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83]. 

COMMENTS OF THE COMMITI'EE 

Please see Chapter I. para ] .18 
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RecommeDdatioD S. No. 40 (Para No. 4.19) 
The Committee find that the functionins of the Banking Service Recruit-

ment Boards has not been satisfactory and they have not been able to provide 
the required number of Scheduled Caste/Scheduled Tribe candidates to fill liP 
the reserved vacancies in the banks. The Committee desire that the working of 
these Recruitment Boards should be critically reviewed by the Mmistry of 
Finance (Banking Division). 

REPLY OF GOVERNMENT 

The Banking Service Recruitment Boards indicate the vacancies Teserved 
for Scheduled Caste/Scheduled Tribe in their advertisements and extend various 
concessions like relaxation in upper age limit, minimum educational qualification 
and application fee etc. to the Scheduled Caste/Scheduled Tribe candidates in 
accordance with the Government guidelines. The Scheduled Caste/Scheduled 
Tribe candidates are adjudged by the Recruitment Boards on relaxed standards. 
Almost each Banking Recruitment Board has one member belonging to 
Schedu1ed Caste/Scheduled Tribe communities. The Banking Service Recruit-
ment Boards hold special recruitment tests iu order to clear the backlog of 
reserved vacancies wherever necessary. 

The shortfall in the recomitment of Scheduled Caste/Scheduled Tribe is 
also discussed in the meetings of Chairman of Banking Service Recruitment 
Boards. 

[Ministry af Finance (Department of Economic Affairs-BaDking Divisioa) 
O.M. No. S/9/83-SCT dated IS.10.83] 

COMMENTS OF THE COMMlTfEE 
Please see Chapter I, para 1.21. 

RecommeDdatioD S. No. 48. (para No. 4.53) 
The Committee regret to note that at present no record is kept in the 

.B~ing Division of the Ministry of Finance regarding complaints/grievance 
received from Scheduled Caste/Tribe employees working in the nationalised 
banks. They desire that a register for the purpose should be maintained and 
action takeD on all compiaints/grievaDCe8 entered therein. The register should 
also be periodically checked by the Liaison Officer of tbeBanking Division. 

REPLY OF GOVERNMENT 

The representations and complaints received in the Banking J)jvision from 
Scheduled Caste/Scheduled Tribe employees are diarised and then forwarded to 
banks. which are autonomous bodies. for appropriate action. Where it is found 
that government guidelines have not been followed, banks are advised to take 
remedial measures. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. S/9/83...:.SCfdated 1"5.10.83.] 
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COMMENT~ OF mE COMMI'ITEE 

Please see Chapter I. Para 1.24. 

RecommendatioD S. No. 65 (Para No. 6:29) 

In para 3.22 of their fourteenth report (Seventh Lok Sabha) the Commi-
ttee had endorsed the suggestion of the Commissioner for Scheduled Castes and 
Scheduled Tribes that at least 10 per cent of the total l(\ans advanced by the 
banks should be given to persons belonging to Scheduled Caste and Scheduled 
Tribes to meet their medium and long term requirements. The recommenda-
tion was reiterated in para. No. 1.19 of their Twenty-sixth Report (Seventh Lok 
Sabha). The Committee do not share the view of the representative of the 
M'mistry of Finance that instead of earmarking a protion of total loans for a 
particular group, it wouid be more useful to make reservation in specific scheme 
for these people. The Committee feel that for the economic development of 
Scheduled Caste and Scheduled Tribes a specific percentage of the loans to be 
disbursed by banks should be earmarked for them. The Committee need hardly 
stress that unless financial allocations are made. the credit will not flow to Sche-
duled Caste an"d Scheduled Tribes. 

REPLY OF GOVERNMENT 

Reservation of loans for Scheduled Caste/Scheduled Tribes exclusively is 
not considered desirable because of it is apprehended that stipulation of a 
quantitative target in terms of funds may lead io dilution of the quality of 
lending. The banks may, in pursuit of the quantitative target disburs loans on 
proposals of Scheduled Caste and Scheduled Tribe borrowers without proper 
scrutiny. The objective of the Government that more and more funds should 
flow to the weaker sections of the community. particularly persons belonging 
to Scheduled Castes and Scheduled Tribes, in support of their productive venhlre.r 
has .been communicated to the banks. Reserve Bank have also advised them to 
adopi villages with sizeable Scheduled Caste/Scheduled Tribe population or to 
adopt harijan bast is and to formulate schemes in the areas of economic activity 
ties in which Scheduled Caste/Scheduled Tribe people predominate. Special 
schemes such as IRDP also provide for minimum proportion of beneficiaries 
coming frOm the Scheduled Castes and Scheduled Tribes. If such schemes are 
multiplied the share of the Scheduled Castes and Scheduled Tribes in the "total 
priority sector credit of the public sector banks will automatically rise. 

The Scheduled Caste/Scheduled Tribe borrowers accounted for 12 per 
cent in the number of borrowal accounts and 3.3 per cent in the amount out-
standing with the public sector banks in the priority sector advances as at the 
end of June 1979. By June 1982 their share in the number of borrowal accounts 
has increased to 19.8 per cent and in the amount outstanding to 5.1 per cent. 
The smaller share of" Scheduled Caste/Scheduled Tribe in the amount out-
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standing reflects the small per unit oreditrequired by. the small ventures of 
borrowers belonging to these communities. 

Even if the suggestion for reservation in the flow of credit is to. be accep-· 
ted, it would be incorrect to think in terms of the qaantumof credit. The nature 
and size of the venture .detertnines the size of credit support required. The 
ventures taken up by the Scheduled Caste/Scheduled Tribe people are not of 
such magnitude as to require sizeable cre<lit support. Per unit credit require-
ments of their ventures is likely to be much smaller. This is true of an smaller 
borrowers. For example borrowal accounts of upto Rs. lO,OOO/-accounts for 
93 %ofthe total borrowal accounts but only 14% of the total credit. Thus, 
reservations, if ~t all it is to beconsidered,should be only in terms of proportion 
of totalborrowal accounts in the .priority sectors. As mentioned earlier, it 
has already increased from 12 per cent in June 1979 to 19.8 per cent in June 
1982. It can be expected to go up further with the implementation of the 
IRDP which is yet to get reflected in the priority sector advances of the public 
sector banks. 

As already observed before the ·Committee, the reservation of credit dose 
not help much. As of now, there is no constraint of resourCes for· flow of 
credit to the Scheduled Caste/Scheduled Tribe groups. The real difficulties 
arise from the fact that as proper schemes are not prepared for them and State 
Governments have not built up the infrastructure and organistatioaaJ arrange-
ments as required and in the aQsence of.risk bearing capacity, many of the 
persons belonging to these gronps are not in a position to take up credit-based 
activities on larger scale. If these are ensured .and the persons belonging to 
Scheduled Caste/Scheduled Tribe come forward for credit assistance, there is 
no difficulty in giving loa'cs to these persons. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10.83] 

Recommeadadon S. No.66 (para No .6.30) 

The Committee needbardly that there is no dearth of viable schemes for 
tbeuplift of Scheduled Castes/Scheduled Tribes provided there is no COD-
straim of funds toimplemeot those schemes. The Committee therefore urge 
the Ministry of Finance to emplement the Committee's recommendation for 
earmarking 10% of total advances of banks for Scheduled Castes and Schedu-
led Tribes, as reiterated by them in their Twenty-sixth Report (Seventh Lok 
Sabha). 

REPLY OF GOVERNMENT 

Please see reply given under recommendation No. 65. 

{Ministry of Finance (Department of Economic Affairs-Banking (DiVi-
sion) O.M. No. 5(9183 SCT dated 1'5.10.831 
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COMMENTS OF THE COMMITI'EE 

Please see Chapter I, para 1.30. 

Recommendation S. No. 68 (Para No. 6.46) 

The Committee are of the view that as the Scheduled Caste/Scheduled 
Tribe Development Corporation are created. administered and controlled by 
the State Governments. it should not be necessary for the bank to insist on 
guarantee of the State Government before advancing loans to these Corpora-
tions. 

. REPLY OF GOVERNMENT 

Advances granted by banks to small scale industries and other small 
sector are guaranteed dy the Deposit Insurance & Credit Guarantee Corpora-
tion. However, the Corporation does not guarantee advances granted through 

, the Corporations for Sch.eduled Castes and Scheduled Tribes. Thus, to secure 
their interest banks insist onguara.ntees from State Government for D R I 
advances granted througb the Corporations for Scheduled Castes and Scheduled 
Tribes. 

[Ministry of Finance (Department of Economic Affairs-Banking Diyj .. 
. sion) O.M. No. 5/9/83 - SCT dated 15.10.83] 

COMMENTS OF THE COMMITTEE 
Please see chapter I, Para 1.33. 

Recom~odatioD S. No.69 (Para No. 6.57) 

The banks have been given instructions that while "adopting" villages . 
for intensive lending, villages with sizeable population of Scheduled Castes/ 
Scheduled Tribes may be specially chosen or, in the aJternative~ banks may 
consider adopting· specific localities (basties) in the' concerned vilJages which 
have a concentration of these communitjes. The representative of the Syndi-
cate Bank informed the Committee during evidence that while selecting villages 
for adoption, the population of Scheduled Castes/Scheduled Tribes is taken 
into consideration. However, data. regarding the Scheduled Caste/Scheduled 
Tribe beneficiaries is not maintained separately. The Committee recommend 
that such data should be maintained by the banks so that the benefits provi-
. ded to persons belonging to these communities is precisely known and 
periodical review of the credit made available to them may be undertaken. 

REPLY OF GOVERNMENT 

Data with regard to advances granted to Scheduled Castes/Scheduled 
Tribes are maintained in respect of DR! loans, IRDP loans and pnorlty sector 
advances in general. With the information now available with the bank it is 
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possible to assess the benefits provided to persons belonging to SCs/ST. and 
to monitor the same on an overall basis. It is submitted that such a moni-
toring on village basis, besides making the repoitin, and reviewing system 
unwieldy, is not -likely to yieJd any significant results because of narrower focus 
on the area of performance. 

[Ministry of Finance (Department of Economic Am,irs-Banking Divi-
sion) O.M. No. 5/9/83-Scr dated 15.10.83) 

COMMENTS OF THE COMMITIEE 

Please see Chapter I, Para 1.36. 

Recommendation S. No. 73 (Para 6.95) 

The Committee find that the overall percentage of overdue to demand 
under D.R.I. Scheme as in June, 1982was 69 while this percentage in the case 
of Scheduled Castes/Scheduled Tribes was 67. The Committee note with 
satisfaction that the percentage of recovery in the case of SchedUled Castes/ 
Tribes is some what better than the overall percentage of recovery 
under the DRI Scheme. The Committee have been informed that the State 
Governments are helping the banks to some extent in recovery of their dues, 
but by and large the Scheduled Caste/Scheduled Tribe Corporations are not 
assisting the banks in this regard. As timely recovery of loans is essential fOr 
recycling of funds, the Committee feel that the Government agenciespanictilar-
Iy at the block and district levels (e.g. District Industries Centre, District Rural 
Development Agencies, SC/ST DevelopmCDt Corporations) should put in co-or-
dinated efforts for recovery of bank overdues. 

REPLY OF GOVERNMENT 

No comments. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) .O.M. No. 5/9/83-SCT dated 15.10.83] 

COMMENTS OF TIlE COMMITI'EE 

Please See Chapter I, (Para 1.39.) 

Reeoaunendadoo S. No. 74 (Para No. 7.12) 

The share of Scheduled Castes/Schedultd Tribes in the priority sector 
advances by the Syndicate Bank is 2.5% at the end of 1980. 5.00 per cent at 
the end of 1981 and 5.5 per cent at the end of 1982. The Committee note that 
the share of Scheduled Castes/Scheduled Tribes has been increasing duringtbe 
last three years. No specific target has, however, been fixed by Reserve Bank of 
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India/Government of India regarding overall credit assistance to Scheduled 

! cheduled tribes borrowers in priority sector lending. 

REPLY OF GOVERNMENT 

The thurst of the credit policy is to channelise increasing amounts of 
credit for the weaker sections of the society. The question of bank assistance 
to Scheduled Castes/Scheduled Tribes has been reviewed from time to time as 
these communities constitute a sizeable segment of the weaker sections of the 
community. A number of measures have be,en taken to formulate specific 
schemes suited to the requirements of the members of these Communities. The 
members of these communities form part of the weaker sections under priority 
sectors. Under the IRDP also at least 30 per cent of the beneficiary families are 
required to be from Scheduled Caste/Scheduled Tribe communities. Banks are 
also participating in special schemes/programmes being undertaken by S.C. 
Development Corporations in different States. With continual monitoring of the 
flow of credit to Scheduled Caste/Scheduled Tribe borrowers and increasing 
thrust of lending operation on increased credit support to borrowerll from these 
communities, it is expected that their share in the Priority Sector Credit will 
increase substantially. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-SCT dated 15.10. 83] 

Recommendation S. No. 75 (Para No. 7.13) 

The Committee recommend that as in the case of DR! Scheme under 
which a minimum of 40% of the total DR! credit is required to be, lent to per-
sons belonging to Scheduled Castes and Scheduled Tribes, certain percentage of 
the priority sector lending should be earmarked for the Scheduled Castes 
and Scheduled Tribes. 

RPELY OF GOVERNMENT 

Please see reply given under recommendation No. 65. 

[Ministry of Finance (Departmen~ of Economic Affairs- Banking Division) 
O.M. No. 5/9/83- SCT dated ]5.10.83], 

COMMENTS OF THE COMMITI'EE' 

Please see Chapter I, para 1.42. 

RecommeacJatioD S. No. 78 (Para No. 7.26) 

The Committee need hardly stress that the Scheduled Castes and Scheduled 
Tribes who are the poorest among the poor sections of society deserve a muoh 
higher share in the total advances made to the "weaker sections" in terms of 
the instructions of the Reserve Bank of India. 
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.' They therefore recommend that the Reserve Bank of India should fix the 
minimum percentage of advances to be made to Scheduled Caste and Scheduled 
Tribe borrowers out of 12.5 per cent share in the total advances eaTD,larked for 
the "Weaker Sections" in Small Scale Industries Sector. 

REPLY OF GOVEJlNM~T 

According to the callier guidelines issued by the Reserve Bank, a1l smaU 
scale industries witb credit limits upto and inclusive of Rs. 25,000/- were to be 
treated as 'Weaker Sections' in Priority Sectors and ~dvances to such weaker 
sections in S8! were to constitute oot less than 12.5% of the total advances to 
SSI by 1985. However, based on the recommendations of the WOJ'king Group 
(under the Chairmanship of Shri A. Ghosh) on the role of banks in implementa-
tion of New 20-Point Programme, banks have been advised in February 1983 
that the advances to weaker sections should reach a level of 25% of Priority 
Sector advance or 10% of total bank credit by 1985. ,Consequently, the earlier 
sub-targets for weaker sections in agriculture and SS! are no longer applicable. 
The concept of weaker sections has been widened to include, beside SCjST 
bOrrowers, small and marginal farmers, landless labourers, tenant farmers/ 
share croppers, IRDP beneficiaries, artisans and village & cottage industries 
and DR! Scheme beneficiaries within which SC/S! communities predominate. 
This woold ensure that the SC/ST beneficiaries could obtain adequate financial 
support from banks, under the concept of 'Priority Sector' lending. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. Sj9/83-SCT dated 15.10.83] 

COMMENTS OF TIlE COMMITTEE 

Please see Chapter I. para 1.45. 

Recommeadatioa S. No. 79 (Para No. 7.31) 

The Committee note that housing advances upto Rs. 5000/- are granted by 
the bank to sCheduled Castes/Scheduled 1 ribes at the concessional rate of interest 
of 4 per cent. The Conunittee do n,ot consider the amount· of Rs. SooOJ- as suffici-
ent for construction of a house keeping in view the escalation in the prices of the 
various building materials and higher labout charges involved. The Committee 
recommend that housing loans upto Rs. 7500/- with a provision of 25 per cent 
subsidy should be given to Scheduled castes and Scheduled Tribes at 4 per cent 
rate of interest. 

REPLY OF GOVERNMENT 

Theeut off point of Ri. 5000/- eligible for concessional rate of interest at 
4% per annum. was raised from Rs. 2500 in June. 1981 only. 



It may, however. be stated that the Government has since decided that the 
banking sector will place at the disposal of the HUDCO a sum of Rs. 50 crores, 
(viz. Rs. 30 crores earmarked as direct financing for Schedaled Castes/Scheduled 
Tribes and E. W. S. and Rs. 20 crores for LIG with the HBC-circular 
letter of 18.11.1982) for ~being used by the latter for the benefit of these 
categories. The banks, will therefore, not be doing any direct lending to Schedul- , 
ed Castes/Scheduled Tribes for Housi'ag Fmance. 

[Ministry of Finance.(Department of Economic Affairs-Banking Division) 
O.M. No. 5/9!83-SCT dated 15.10.831 

CO~NTSOFTHECOMMmMEE 

Please see Chapter I, pata 1.48. 

Recommendation S. No. 80 (Para No. 7.37) 

The Cominittee note that the total outstanding educational loans advan 
ced by the hank as at the end of September, 1982 were Rs. 1.92 crores out of 
which Rs. 4,00 lakhs were advanced to 4,362 Scheduled Castes and 301 Schedw-
led Tribes respectively. The Committee feel unhappy that particulars of edu· 
cational loans granted by the bank uuder D. R.I. Scheme have not been kept 
separately. They recommend that separate figures of educational loans advan-
ced to Scheduled Castes/Scheduled Tribes and others under D. R. I. Scheme 
should be maiutained by all the banks. 

REPLY OF GOVERNMENT 

Data relating to Bank's lending under D.R.I. Scheme are collected from 
branches every quarter on the basis of a forIINlt stipulated by the Government; 
In order toenSllre that the data flow from the branches without undue delay 
and the process of consolidation does not become cumbersome, the data requi-
rements in the format have been kept at a moderate level. Thus, while .infor-
mation about bankwisetsta!ewise no. of borrowal accounts, amount outstanding 
under the scheme, DO. of accounts and amount pertaining to SC/STborrowers 
and the share of Rural/Semi-urban branches as also that regarding damand, 
ret:overy overdues etc. is sought and obtained" information onsector~wisel 
purpose-wise classification of D.R.I. advances is not obtained. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
. sian) O.M. No. 5/9/83-SCT dated 15.10.83] 

COMMENTS OF THE COMMITTEE 

Please see Chapter I, para 1.51. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS REGARDING WHICH 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN 

RECEIVED 

Recommendation S. No. S (Para No. 1.38) 
-

The Committee feel that a single cell cannot be effective in dealing both 
with the reservation work and matters relating to credit facilities to Scheduled 
Castes and Scheduled Tribes. They, therefore, recommend that a separate Cell 
should be set up in the Banking Division for dealing exclusively with the credit 
requirements of Scheduled Castes and Scheduled Tribes, as recommended by 

. the Committee in para 2.6 of their Fourteenth Report (Seventh Lok Sabha) on 
credit facilities for Scheduled Castes and Scheduled Tribes. 

REPLY OF GOVERNMENT 

The recommendation of the Committee is being examined. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 519/83-SCT dated '15.10.83] 

Recommendation S. No. 11 (Para No. 2.29) 

The Committee are distressed to note that the Ministry of Home 
Affairs 0. M. No. 1/9/69-Estt. (SCT) dated 26th March, 1970 regarding 
concessions to Scheduled Castes/Scheduled Tribes in promotions within Class I 
was circulated to Banks for implementation on 31.5.1981 that is after a gap of 
11 years and the order dated 24.12.1980 O.M. No. 22011/3/16-Estt. (D) issued 
by the Deptt. of Personnel and Administrative Reforms containing revised ins-
tructions regarding principles for promotion to 'Selection' post~ and extension 
of the zone of consideration for SCIST candidates under certain conditions has 
not so far been circulated to the banks. This shows that there is lethargy and 
something basically wrong in the Banking Division of the Ministry of Finance 
so far as the impl~mentation of tbe reservation/orders by tbe banks is concerned. 
The Committee regret to point out that due to delay in circulation, the SC/ST 
employees have been deprived of the benefits under these orders without any 
fault on their part. The Committee desire that these benefits sbould be made 

SO 
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available to them careful1y and fix up the 100se-ends so that such delays do not 
recur in future. The Committee also desire that responsibility-should be fixed 
for the inoniinate delay in circulating the two-orders of Ministry of Rome AJf-
airs/Deptt. of Personnel and Administrative Reforms to the banks for imple-
mentation. 

REPLY OF GOVERNMENT 

The recommendation is being examined. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5j9j83-SCT dated 15.10.83] 

Recomme~dation S. No. 12 (Para No. 2.30) 

Under Section 8 of the Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1970, ','every corresponding new banks shalJ, in the discha-
rge of its functions, be guided by such directions in regard to matters of policy 
involving public interest as the Central Government may, after consultation with 
the Reserve Bank of India, give", The Committee have been informed that the 
orders issued by the Department cf Personnel on 20.7.1974 regarding reservation 
in promotion were sent to the Reserve Bank of India in September, 1974, for 
comments. They are of the view that consultation with tbe Reserve Bank of 
India is not required in so far as orders i!;sued bv tbe Govt. of India (Depart-
ment of Personnel) regarding reservations for Scbeduled Castes and Scheduled 
TIibes are concerned. The Committee, therefore, recommend that the orders issued 
by the Department of Personnel should be conveyed by the Ministry of Finance 
(Banking Division) to public sector banks simultaneously for implementation. 

REPLY OF GOVERNMENT 

The recommendation is being ex~mined. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5/9/83-SCT dated 15.10.83) 

Recommendation S. No. 15 (para No. 2.47) 

The Committee are surprised to note tbat in terms pf the bilateral agree-
ment between the Syndicate Bank and the Employees Union, various categories of 
posts including those of Head Clerk, Stenographers and Special Assistants have 
been included in the same cadre i. e. the clerical cadre with certain special allo-
wances attached to each post. Thus various posts . having different nature of 
duties have been clubbed together under the one head "c1erical cadre" having 
the same seale of pay and consequently there is one seniority list for all these 
employees. The Committee feel that tbis scheme goes against tbe interests of 
SCs and STs in as much as they have been denied chance of recruitment and 
promotion on the basis -of the scheme of reservation which is now Govemm ent 
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of India's accepted policy. The Committee need hardly stress that nd hilateral 
agreement can override the policy of the Government in relation to reservation 
in services in favour . of Scheduled Castes/Scheduled Tribes and such agree~ 

ments, if any, should be cancelled immediately. 

REPLY OF GOVERNMENT 

The recommendation is being examined. 

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No. 5/9/83-SCT dated 15.10.83] 

RecommeDdatioD S. No. 16 (Para No. 2.48) 

The Committee find that the post of Special Assistant which is a supervi-
sory post has been included in the clerical cadre and a special allowance of Rs. 
283/- P.M. has been attached to that post. Clerks who have completed at least 
6 years of service are entrusted with the dulies of Special Assistants in accordaQce 
with their seniority but this post ifnot treated as a promotional post with the 
result that SCjST employees cannot get the benefit of reservation in promotion 
as Special Assistant. Out of 1,387 Special Assistants at present. there is only 
one who belongs to Scheduled Castes community. The Committee. therefore, 
recommend that the post of Special Assistant should be treated as a promotional 
post and taken out of the clerica] cadre. 

REPLY OF GOVER~T 

The recommendation is being examined. 

(Ministry of Finance (Department of Economic Affairs - Banking :Pivision) 
O.M. No. Sj9j83-SCT dated 15.10.83] 

Recommeadation S. No. 17 (para No. 2.49) 

It is further noticed that Stenographers are appointed in the clerical cadre 
and given a special allowance of Rs. 152 per month. As Stenographers. possess 
technical skill3in stenography and perform duties which are different from those 
performed by clerks in general, the Committee fail to understand the rationale of 
including Stenographers in the clerical cadre. The Committee are of the view 
that Stenographers should constitute a separate cadre and the orders regarding 
reservation in appointment and promotion should be made applicable to' 
them. 

REPLY OF GOVERNMENT 

The recommendation is being ex~ined. 

[Ministry of Finasce (Department of Economic Affairs -:: Banking Divison) 
. O.M. No. 519/83-SCT dated IS.tO.13} 
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Recommend.tiDO S. No. 18 (Para No. 2.50) 

The C9mmittee feel that certain posts which are of a supervisory nature 
(e.g. Head Clerk, Head Cashier) should form separate cadre with a higher scale 
of pay in lieu of special allowance as allowed at present. They would therefore 
like the Ministry of Finance (Banking Divison) to examine the present system of 
clubbing together a large number of posts under clerical cadre. and devise a 
suitable pay structure for variou'l groups of posts keeping in view the nature of 
duties and responsibilites involved. 

REPLY"OF GOVERNMENT 

The recommendation is being examined. 

[Ministry of Fimince (Department of Economic Affairs- Banking Division) 
'O.M. No. 5i9f83-SCT dated 15.10.83) 

Recommendation S. No. 19. (para No. 2.51) 

The Committee expect that at the time of negotiating fresh agreement with 
the Employees Union, Syndicate Bank would keep in mind the interests of 
Scheduled Castes and Scheduled Tribes empolyees and nothing should be agreed 
upon which goes" against the ~eservation policy in favour of Scheduled Castes! 
Scheduled Tribes either directly or indirectly. The Committee also recommend 
that representative of the employees belonging to Scheduled Caste/Scheduled 
Tribe organisation should be associated in all such negotiations with the 
Employees Unions. 

REPLY OF GOVERNMENT 

The recommendation is being examined. 

[Ministry of Finance, (Department of Economic Affairs-Ba~king Division) 
O.M. No. 5/9/83-SCT dated lS.l0.83J 

Recommendation S. No. 23 (Para No. 2.82) 

The Committee recommend that the posts in the public sector banks 
should be reclassified so as to ensure that the promotional opportunities of 
Scheduled Castes and Scheduled Tribes do not get curtailed by misclassification 
as mentioned above. 

REPLY OF GOVERNMENT 

The recommendation ,is being examined. 

[Ministry of Finance (Department of Economic Affairs-Banking DIvision) 
,O.M. No. S/9j83-SCT dated 15.1083] 
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Recommendation S. No. 26 (Para No. 2.85) 
As. on 30.4.1982 out of 3532 officers in Junior Managemen~ Grade Scale 

I (Rs. 700-1800) in the Syndicate Bank, there were 404 Scheduled Caste Officers 
(i.e. 11.4 per cent) and 76 Scheduled Tribe officers (i.e. 2.1 per cent). . In the 
Middle Management Grade Scale II (Rs. 1200-2000). out of 2064 officers, the 
number of Scheduled Caste and ScheduledTribe officers was 3 and 2 respec-
tively. There are no Scheduled Caste/Scheduled Tribe officers in Scale III (Rs. 
1800-2250) and above. As representation of Scheduled Castes and Scheduled 
Tribes in Scale II is negligible and nil in scale III and above. the Committee 
feel that relaxation in the existing eligibility criterion for promotion to scale II 
and above is caned for in respect of officers belonging to these communities. 
As stated above. in Class I posts in the Government of India which carry 
an ultimate salary of Rs. 2250/-. although there is no reservation, the zone 
of consideration has been widened for Scheduled Castes/Scheduled Tribes so as 
to give them more promotional opportunities. The Committee recommend 
that suitable concession including relaxation in the minimum length of service 
required for becoming eligible for promotion should be extended to Scheduled 
Caste and Scheduled Tribe officers in promotions from Scale I to II and above 
in the services of the banks. 

REPLY OF GOVERNMENT 

The recommendation is being examined. 
{Ministry of Finance (Department of Economic AffairS-Banking Divi-

sion) O.M. No. 5/9/83-SCT dated 15.10.83] 
RecommendatioD S. No. 35 (Para No 3.28) 

The Cpmmittee consider that such ad-hoc arrangements for per-recruit-
ment training are not adequate. At present All India pre-Examination Training 
Centres have been set up at a number of places for providing training to 
Scheduled Caste/Scheduled Tribe candidates intending to appear for All India/ 
Allied Services and Engineering Services Examinations: The Committee reco-
mmend that the Ministry of Finance (Banking Division) should prepare a 
scheme for opening pre-recruitment training centres to impart training for 
officer and clerical grade examination on the lines of the Pre-Examination 
Training Centres functioning under the control of the Ministry of Home 
Affairs, with a view to increase the representation of Scheduled Castes and 
Scheduled Tribes in the. services of the public . sector banks. Unless the 
Scheduled Caste/Scheduled Tribe candidates are properly equipped through 
intensive training programmes, they may not be able to compete effectively in 
the competitive examinations conducted by the Recruitment Boards. 

REPLY OF GOVERNMENT 
The recommendation is being examined. 
[Ministry of Finance (Department of Economic Affairs-Banking 

Division) O.M. No.5/9/83-SCT dated 15.10.83] 
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Recomm end ation S. ,No. 49 (Para No. 4.54) 

The question of recognition of Scheduled Castes/Scheduled Tribes Welfare 
Associations had been considered by the Parliamentary Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes on a number of occasiOns. 
The Ministry of Home Affairs had stated that certain Welfare Associations 
of Scheduled Castes and Scheduled Tribes had been recognised by the Mini· 
stry for the purpose of notifying the vacancies reserved for persons belonging 
to these communities. However, Associations of Scheduled Caste and Sched· 
uled Tribe Government employees were not being recognised as the policy of 
Government was not to recognise associations. Government employees which 
were formed on the basis of caste, tribe or religion. The Committee did not 
agree with the above views of the Government and had recommended that the 
associations of Scheduled Caste a9d Scheduled Tribe employees should be 
recognised. The Committee are of the view that if recognition is given to 
associations of Scheduled Caste and Scheduled Tribe emyloyees,· many 
minor problems relating to their service matters would be resolved quickly· 
at differ8ht levels. Attention of the. Committee has also been drawn 
to the ruling of the Supreme Court in the case of State of Kerala Vs. N. M. 
Thomas and others wherein the Court held that the members of Scheduled 
Caste and Scheduled Tribe Associations who had been drawn from various 
castes, races or tribes, had attained such status by virtue of the Presidential 
Notification. Therefore, the Scheduled Castes and Scheduled Tribes were not 
castes within the oridinary meaning of "caste"~ 

The Committee therefore recommend that the government should give 
recognition to Association of Scheduled Caste and Scheduled Tribe employees 
of every Ministry/Department of the Government as also of Public Sector 
Undertakings, Public Sector Banks, etc." 

R.EPLY OF GO YE~l'l\1Fl\T 

The recommendation is being further examined. 

[Ministry of Finance . (Department of Economic Affairs-Banking 
Divisiol'l) O.M. No. 5/9/83 • ,SCT dated 15.10.83) 

R.ecommendadoD S. No. 52 (Para No. 5.13) 

The Committee have been informed that the roster_s are not shown to 
the employees who make a request for it. The Committee feel that the rosters 
should be open documents and there should be no bar on the employees wish· 
ing to see them. The Commit tee further recommend that the employees should 
be informed through a circular about the decision to keep the rosters open. 

iU.PLY OF (O'IJI'NII'IIT 

The recommendation is being examined. 



[Ministry of Finance (Department of Economic Affairs-Banking Divi-· 
. sion) O.M. No. Sf9/83-SCT dated 15.10.83] 

Recommendation S. No. 54 (Para No. S.18) 

The Committee note that the orders issued by the Ministry of Home 
Affairs (Department of Personnel) are first examined by the Banking Division 
of the Ministry of Finance and thereafter these are made applicable to the 
public sector banks. No separate Brochure has been brought out giving infor-
mation regarding reservations for Scheduled Castes and Scheduled Tribes in 
the services of the Banks. The Committee has been informed that copies of 
the Brochure brought out by the Ministry of Home Affairs· are sent by the 
Ministry of Finance (Banking Division) to the banks for guidance. The 
Committee recommend that the Banking Division 0( the Ministry of Finance 

. should bring out a separate Brochure compiling the orders regarding reserva~ 

tions for SCs and STs, as extended the banks, on the lioes of the Brochure 
brought out by the Bureau of Public Enterprises. 

REPLY OF GOVERNMENT 

The recommendation is being examined. 

[ Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) O.M. No." Sj9j83-SCT dated 15.10.83] 

Recommendatioo.S. No. 61 (Para No. 6.9) 

The Committee regret to point out that there baa been coDSiderable delay 
in the creation of the Cell. The Committee desire that the proposed cell in the 
Banking Division should be created at an early date and this cell should be 
separate from the existing cell which looks after matters regarding reservations 
for Scheduled Castes/Scheduled Tribes. 

REPLY OF GOVERNMENT 

The recommendation of the Committee is beiag examined. 

[Ministry of Finance (Department of Economic Affairs-Banking Division) 
O.M. No. 5/9/83-Scr dated 15.10.83] 

RecommendatioD S. No. 81 (Para No. 7.38) 

The Committte recommend that the Government should introduce a· 
scheme· for giving interest free educational loans to Scheduled Caste/Scheduled, 
Tribe students. The interest on such loans may be subsidised by Government. The 
repayment of loan amount may commence in instalments after allowing a 
moratorium which may be limited to one year after the completion of the course 
for which the loan is granted. 
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REPLY OF GOVERNMENT 

The recommendation is being examined in consultation with Ministry of 
Education. 

[Ministry of Finance (Department of Economic Affairs- Banking Division) 
O.M. No. 5j9j83-SCT dated 15.10.83] 

NEW DELHI 

December 7, 1983 
Agrahayana 16, 1905 (S) 

A. C. DAS, 
Chairman, 

Committee on the 
Welfare of Scheduled 

C~tes and Scheduled Tribes. 



APPENDIX 

(Vide para 4 of Introduction) 

Analysis of the Action Taken by Government on the recommendations 
contained in the Thirty-seventh Report (Seventh Lok Sabha) of the Committee. 

I. Total number of Recommendations ......................................... 81 

II. Recommendations which have been accepted by Government (Vide 
Recommendations SI. Nos. 6,7. 9, 13-14, 20-22, 24-25, 29, 31-32,/34, 
36 to 39, 31-47, 50-51, 53, 55 to 60, 62, 67, 70 to nand 77) 

Number .............................................................................. 40 

Percentage of total ..... ~ ................... ; ............................... 49.4% 

III. Recommendations which tbe Committee do not desire to pursue in 
view of Government's replies (Vide Recommendations SI. Nos. 3,4, 
28, 30, 63, 64 and 76) 

Nomber................................................................. .. .......... 7 

Percentage of total. ........................................................... 8.6% 

IV. Recommendations in respect of which replies of Government have 
not been accepted and which require reiteration (Vide Recommenda-
tions SI. Nos. 1,2,8,10,27,33,40,48,65,66,68,69,73,74, 75, 78, 
79.80) t 
Numm ............................................................ ' .............. i ................................ .......... ................ 18 

Percentage bf total ...... : .................................................. 22.2% 

V. Recommendations in respect of which final replies of Government 
have not been received (Vide Recommendations in respect of which 
final replies of Government have not beeri received (Vide Recommen-
dations SI. Nos. 5. II, 12, 15 to 19, 23, 26, 35,49, 52, & 54,61-
and 81) 
Number .............................................................................. 16 

Percentage of total ......................................................... 19.8% 
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LIST OF AUTHORISED AGENTs FOR THE SALE OF LOK SABRA 
S~CRETARIAT PUBLICATIONS 

81. 
No. 

BIHAR 

Name of Agent 

]. MIs Crown Book Depot, Upper 
Bazar. Ranchi (Bihar). 

GUJARAT 
.2. The New Order Book Company. 

Bridge, Abmedabad-6. 

MADHYA PRADESH 

3. Modern Book House, Shiv Vilas 
Place, Indore City. 

MAHARASHTRA 

4. MiS Sunderdas Glan Chand. 60'. 
Oirgaulll Road, Near Pribcess 
Street, Bombay-2 

5. The International Book Service, 
Deean Gymkhana, Poona·4 

, 6. The Current Boak House. Maruti 
Lane. Raghunth Dadaji' Street . 

, Bombay-) 

7. Mis UshaBook De):lot. Law 
Book Seller and Publishers' 
Agents Govt. Puhlications, 585, 
Chira Bazar, Khan House, 
Bombay-2 

8t• M & J Services, Publishers, 
Representative Accounts··& Law 
Book Seller,' Mohan Kunj, 
Ground Floor; 68, Jyotiba Fuele 
Road, Nalgaum-Dadar, Bombay-
14. 

9. SubSQ"ibers Subscription Service 
India, 21, Raghunath Dadaji Sf, 
2nd Floor, Bombay-I. 

TAMIL NADU 
10. The Manger, M. M. Sub-

scription Agencies, No.2, 1 st 
Lay Out Sivananda . Colony, 
Coimbat?re~641 012. 

81. 
No. 

Name of Agent 

urr AR' PRADESH 

'II. Law Publisher, SardarPatel 
. N'arg, f. B. No. 77, Allahabad, V.P. 

WEST BENGAL 
12. Mrs. Manimala, Buys and Sells. 

128, Bow Bazar Street, Calcutta-
12. 

DELHI 

13. Jain Book Agency. Connaught 
Place, New Delhi. 

14. J.M. Jain & Brother, Morl Gate, 
Delhi. 

15. Oxford Book & Stationary Co., 
Scindia House, Conn aught Place. 
New Dethi-l 

16. Bookwell .4. Sant Nirankari 
Colony, Kingsway Camp. Delhi-9 

17. The Central News Agency, 24150 •. 
Connaugbt Place, New Delhi. 

19.M/s Ashoka Book Agency. 
BH-82, Poorvi Shalimar Bagh, 
Delhi-I 10033: 

20. Venus Enterprises B-2/85. Phase-
II, Ashok Vihar. Delhi. 
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